YR ¥ed d& Reserve Bank of India
Tuer faumT Estate Department

Bengaluru
Notice Inviting Tender

Reserve Bank of India, Bengaluru invites e-Tender through MSTC website from eligible
empanelled vendors for Comprehensive Annual Maintenance Contract for Horticulture,
floor plants and Vertical gardening Work in Banks Office Building and premises at RBI
Bengaluru. The e-Tender along with the detailed tender notice is available on the MSTC
website at https://www.mstcecommerce.com/eprocn and the website of the RBI at
https://www.rbi.org.in under the menu “Tenders”.

2. All empanelled bidders must register themselves with the MSTC website to participate in
the e-Tendering process.

3. The estimated cost of the work is ¥ 41.56 Lakhs (Rupees Forty-one lakh fifty-six
thousand only) however the actual amount may vary.

4. The schedule for the e-Tendering process is as under:

RBI/Bangalore Regional Office/Estate

A | E-Tender No. 169/25-26/ET/994

e-Procurement System

(Online Part | - Techno-Commercial Bid
and Part Il - Price Bid through
WWW.mstcecommerce.com/eprocn)

B | Mode of Tender

Date from which tender document is

C available to parties to download February 12, 2026; 12.00 PM onwards
D | Start bid Date February 12, 2026; 12.00 PM onwards
E | Pre-Bid meeting February 19, 2026 at 03.00 PM
F | Last date for submission of the tender February 26, 2026; till 10.00 AM
G Date of opening of Part | (Technical bid) of February 26, 2026 at 11:00 AM

tender

5. The Part-ll i.e. price bid will be opened on the same day or at a later date as intimated by
the Bank in respect of only those contractors/bidders who satisfy all criteria stipulated in
Part-1. The Bank reserves the right to accept or reject any or all e-Tenders without assigning
any reasons thereof.

Note: All the tenderers may please note that any amendments / corrigendum to the e-Tender,
if issued in future, will only be notified on the RBI and MSTC Website as given above and will
not be published in the newspaper.

General Manager (O-i-C)
Reserve Bank of India
Bengaluru
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Reserve Bank of India, Bengaluru
Tuer faumT Estate Department

TS Bengaluru

(Website: www.rbi.org.in)

(%?rs‘-ﬁri%ﬁﬂ e-Tendering only)

Tender Document Part-I
(Technical & Commercial)

S BT AMH: R3S, Tge W 96 F Frafay Had (R IRIR & IaE, B & 09 i
dgad S S & e surue aiftfes veREE sre|

Name of work: Comprehensive Annual Maintenance Contract for Horticulture, floor plants
and Vertical gardening Work in Banks Office Building and premises at RBI Bengaluru

RBI/Bengaluru Regional Office/Estate/69/25-26/ET/994

(To be submitted via MSTC V3 portal only)

Date from which e-Tender will bel February 12, 2026; 12.00 PM onwards
available on MSTC website

Date & time of Pre-bid meeting February 19, 2026 at 03.00 PM
February 26, 2026; till 10.00 AM

Last date of submission of e-Tender
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DISCLAIMER

Reserve Bank of India, Estate Department, Bengaluru has prepared this document to give background
information on the work to the interested parties. While Reserve Bank of India has taken due care in the
preparation of the information contained herein and believe it to be in order, neither Reserve Bank of
India nor any of its authorities or any of their respective officers, employees give any warranty or make
any representations, express or implied as to the completeness or accuracy of the information contained

in this document or any information which may be provided in association with it.

The information is not intended to be exhaustive. Interested parties are required to make their own
inquiries and respondents will be required to confirm in writing that they have done so, and they do not
rely only on the information provided by RBI in submitting the Tender. The information is provided on
the basis that it is non — binding on Reserve Bank of India or any of its authorities or agencies or any of

their respective officers, employees, agents or advisors.

Reserve Bank of India reserves the right not to proceed with the work or to change the configuration of
the work, to alter the timetable reflected in this document or to change the process or procedure to be
applied. It also reserves the right to decline to discuss the matter further with any party expressing

interest.

No reimbursement of cost of any type will be paid to persons or entities expressing interest. Any
amendments / corrigendum to the tender, if any, issued in future will only be notified on the RBI Website

and MSTC Website and will not be published in the newspaper.
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NOTICE INVITING e-TENDER

Comprehensive Annual Maintenance Contract for Horticulture, floor plants and Vertical gardening
Work in Banks Office Building and premises at RBI Bengaluru

Regional Director, Reserve Bank of India, Bengaluru invites e-Tender through MSTC for Annual
Maintenance Contract for Horticulture, floor plants and Vertical gardening Work in Banks Office Building and
premises at RBI Bengaluru. The e-Tender along with the detailed tender notice is available at MSTC website

https://www.mstcecommerce.com/eprocn and the website of the RBI at https://www.rbi.org.in under

the menu “Tenders”.

2. All empaneled bidders must register themselves with MSTC through the above referred website to

participate in the e-Tendering process.

3. The schedule for the e-Tendering process is as under:

S -
NoO Item Description
. ) RBI/Bangalore Regional Office/Estate /69/25-
i e-Tender No. 26/ET/994
Comprehensive Annual Maintenance Contract
i Name and location of the work for Horticulture, floor plants and Vertical
' ' gardening Work in Banks Office Building and
premises at RBI Bengaluru.
Regional Director, Reserve Bank of India, Estate
Name & address of tender Department, Post Box No. 5467,
iii inviting authorit 10/3/8, Nrupathunga Road,
g Y. Bengaluru - 560001
E Mail id: estatebangalore@rbi.org.in
: : ¥41.56 Lakh (Rupees Fourty One Lakh and Fifty-
v Estimated Cost Six Thousand Only) inclusive of GST at 18%
. ¥83,120/- (Rupees Eighty-Three Thousand One
\ Earnest Money Deposit (EMD). Hundred and Twenty only)
Vi Last Date of submission of EMD February 26, 2026; till 10.00 AM

Successful Bidder shall submit performance
Performance Bank Guarantee
(PBG) Bank guarantee (PBG) of 5% of the contract
Vi value immediately on receipt of work order as
Security for due fulfilment of terms and obligation
of currency of the contract.

(a) Tender documents available

vii on and to be downloaded / Through Bank's approved e-Tender portal
' submitted through e-Tender https://www.mstcecommerce.com/eprocn
mode.
(b) Period during which Tender
iX. documents will be available in February 12, 2026; 12.00 PM onwards
the MSTC e-tender portal.
For instructions on e-Tender, please refer to the
Important instructions on e- tender paper: IMPORTANT INSTRUCTIONS
X. Tender and  amount  of FOR E — TENDER of the tender document.

transaction fee to be paid. e-Tender transaction fee shall be paid in the
MSTC Website as applicable.

4
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February 19, 2026 at 03.00 PM at Reserve Bank
of India, Estate Department, Post Box No. 5467,
10/3/8, Nrupathunga Road, Bengaluru - 560001

Xi Pre-bid meeting (offline). Note: The participants are advised to confirm their
participation one day before to make the necessary
arrangements through mail ids
estatebangalore@rbi.org.in and may preferably
submit their queries well in advance.

Last date and time of submission
of bid (online) - Pre-Qualification
Xil (PQ) papers, Techno- February 26, 2026; till 10.00 AM
commercial (Part 1) bid and
Price-bid (Part II).
i Date & time for opening of February 26, 2026 at 11.00 AM
Techno-commercial bid (Part 1).
Price bid will be opened on the same day or at a
later date as intimated by the Bank in respect of
iy Date & time for opening of Price- only those contractors/bidders who satisfy all
bid (Part 1) bid. criteria stipulated in Part-1. The Bank reserves the
right to accept or reject any or all e-Tenders
without assigning any reasons thereof.
Payment of Transaction fee as mentioned in the

i Transaction fee MSTC  portal through MSTC payment
gateway/NEFT/RTGS in favour of MSTC
LIMITED.

Ms. Mohana Priya S
Vi Contact details of tender inviting (Manager, Estate Department)

authority personnel.

Contact no. 080 — 22180291
Mail id; smohanapriya@rbi.org.in

Regional Director
Reserve Bank of India
Bengaluru



mailto:estatebangalore@rbi.org.in
mailto:smohanapriya@rbi.org.in

IMPORTANT INSTRUCTIONS FOR E - TENDER

Bidders are requested to read the terms & conditions of this tender before submitting your online tender.

Process of e-Tender:

A) Registration: The process involves vendor’s registration with MSTC e-procurement portal which is free
of cost. Only after registration, the vendor(s) can submit his / their bids electronically. Electronic Bidding for
submission of Techno-Commercial Bid as well as Price Bid will be done over the internet. The vendor should
possess Class Il signing type Digital Certificate. Vendors must make their own arrangement for bidding
from a PC connected with internet. MSTC is not responsible for making such arrangement. (Bids will not be
recorded without Digital Signature).

Special _Note: The Techno-Commercial Bid and Price Bid must be submitted on-line through

WWW.mstcecommerce.com/eprocn

1) Vendors are required to register themselves online with www.mstcecommerce.com => e-

Procurement => PSU/ Govt. depts. => Select RBI Logo => Register as Vendor => Filling up
details and creating own user id and password => Submit.

2) Vendors will receive a system generated mail confirming their registration in their e-malil
which has been provided during filling the registration form. In case of any clarification,
vendors may contact RBI / MSTC before the scheduled time of the e- tender.

Contact person (RBI):
1. Mohana Priya S (Manager, Estate Department) 080-22180291

2. Shri Karan (Manager, Estate Department) 080-22180262

Contact person (MSTC Ltd):
1. Shri. J. Damodaran, Branch Manager:

080-22287356 / 9841002253 (jJdamodaran@mstcindia.co.in)

2. Raveendranath, 76764 56095
3. Arnab Sarkar 9986036012

Google hangout ID- (for text chat)- mstceproc@gmail.com

MSTC central helpdesk no: 033-23400020/23400021/23400022
Email: helpdesk@mstcindia.co.in

B)_ System Requirements:
6
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) Windows 7 or above Operating System.
1)) IE-7 and above Internet browser.
iii) Signing type Digital Signature

iv) Latest updated JRE 8 (x86 offline) software to be downloaded and installed in the system.

To disable “Protected Mode” for DSC to appear in the signer box following settings may be applied.

Tools => Internet Options => Security => Disable protected Mode If enabled- i.e., Remove the

tick from the tick box mentioning “Enable Protected Mode”.

Other Settings:
Tools => Internet Options => General => Click on Settings under “browsing history / Delete
Browsing History” => Temporary Internet Files => Activate “Every time | Visit the Webpage”.

To enable ALL active X controls and disable ‘use pop up blocker under Tools => Internet Options =>

custom level (Please run IE settings from the page www.mstcecommerce.com once)

The ‘Techno-Commercial Bid’ and the ‘Price Bid’ shall have to be submitted online at

www.mstcecommerce.com/eprocn. Tenders will be opened electronically on specified date and time as

given in the tender.

All entries in the tender should be entered in online Technical & Commercial Formats without any ambiguity.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” link under “My Menu” in the
vendor login. The vendors have to select the particular tender from the event dropdown box. The vendor
shall have the facility of making the payment either through NEFT or online payment. On selecting NEFT,
the vendor shall generate a challan by filling up a form. The vendor shall remit the transaction fee amount
as per the details printed on the challan without making change in the same. On selecting online payment,
the vendor shall have the provision of making payment using its Credit / Debit Card / Net Banking. Once the
payment gets credited to MSTC’s designated bank account, the transaction fee shall be auto authorized and

the vendor shall be receiving a system generated mail. Transaction fee is non-refundable. A vendor will

not have the access to online e-tender without making the payment towards transaction fee.

Note
Bidders are advised to remit the transaction fee well in advance before the closing time of the event so as

to give themselves sufficient time to submit the bid.
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Information about tenders / corrigendum uploaded shall be sent by email only during the process till
finalization of tender. Hence the vendors are required to ensure that their e-mail ID provided is valid and
updated at the time of registration of vendor with MSTC. Vendors are also requested to ensure validity of
their DSC (Digital Signature Certificate).

E-tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-Tender:

a) The process involves Electronic Bidding for submission of ‘Techno-Commercial Bid’ and ‘Price Bid'.
b) The vendor(s) who have submitted transaction fee can only submit their Bids through internet in MSTC

website www.mstcecommerce.com => e-procurement => PSU / Govt. depts. => Login under RBI => My

menu => Auction Floor Manager => live event => Selection of the live event.

C) The vendor should have run JAVA application. This exercise has to be done immediately after opening
of Bid floor. Then they have to fill up Common terms / Commercial specifications and save the same.
After that, they should click on the ‘“Techno-Commercial Bid’. If this JAVA application does not run, then
the vendor will not be able to save / submit his “Techno-Commercial Bid'.

e) After filling the ‘Techno Commercial Bid’, vendors must click ‘save’ for recording the same. Once the
‘Price Bid’ link becomes active and the details are filled up, vendors have to click on “save” to record the
‘Price Bid’. After both the ‘Techno-Commercial Bid’ & ‘Price Bid’ have been saved, vendor must click on
the “Final submission” button to register the bids.

f) Pages of Part | (Techno-Commercial Bid) of the tender where details shall be filled in and signed, shall
be downloaded from the uploaded tender documents, details filled in, signed and uploaded. Vendors are
instructed to use ‘Attach Doc’ button to upload documents. Multiple documents can be uploaded.

g) In all cases, vendors are advised to use their own ID and Password along with Digital Signature at the
time of submission of their bids.

h) During the entire e-tender process, the vendors will remain completely anonymous to one another and
also to everybody else.

i) The e-tender floor shall remain open from the pre-announced date & time and for as much duration as
mentioned above.

J) All electronic bids submitted during the e-tender process shall be legally binding on the vendor. Any bid
will be considered as the valid bid offered by that vendor and acceptance of the same by the ‘Buyer’ will
form a binding contract between ‘Buyer’ and the ‘Vendor’ for execution of the work.

K) It is mandatory that all the bids are submitted with Digital Signature Certificate otherwise the same will
not be accepted by the system.

I) ‘Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender in full or part,

without assigning any reason thereof.

No deviation of the terms and conditions of the tender document is acceptable after opening of Part
| of the tender. Submission of bid in the e-tender floor by any vendor confirms his acceptance of terms &

conditions for the tender. Any order resulting from this tender shall be governed by the terms and conditions
8
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mentioned therein. The tender inviting authority has the right to cancel this e-tender or extend the due date

of receipt of bid(s) without assigning any reasons thereof.

Vendors are requested to read the vendor guide and see the video in the page

www.mstcecommerce.com/eprocn to familiarize them with the system before bidding.

Vendors are requested to quote rates without GST on ‘Works Contract’ and the same may be explicitly

indicated in the column/ row specifically meant for that. No Change in quoted rates will be accepted.

Important Note

In the price bid due to number of words limitation of 1,000 characters, complete description could not be
accommodated, and description given thereof is brief. Before quoting rates, all the contractors must read
the complete details of each item given in the schedule of quantities and other specifications/terms and
conditions given in this tender document. For execution and rate purpose, the details given in schedule of

quantities in this tender document will be implemented.
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ﬁﬁaw#/ Form of Tender

&=fta f4=I%/ The Regional Director
lﬂ?‘cﬂﬂﬁﬁlﬁc%/ Reserve Bank of India

Tual ﬁﬂ-ﬂT[, / Estate Department, Bengaluru
TgIgd/ Dear Sir,

Tl 34 ULETd 9199 H fafAfdte sl O Yefda fafdet, S, feomgat sk Amnsit &t ol &t oid &R
3R Iad 1o | fafafdse sri-wia 3@er ud e auT ffaer & uwifad saard aadd snféd SHeR!
T R, ® / 9 TdgaRT 3ad Ju4 # fafAféte wwg & iR, dere ot 12 ammef o ot # Sfcafed i R
fAfaer & fqu T HRR & siaf-iodl, dfaeert & o o=y ergexil, WaaeR! &I I s T faviy =T,
rdt ATl & STl Ud FAfaer @ wdl | fafed o # fou mu fafdzel, feoms, St oik Srer 2fie ek
AT BT ST 3R IS o Iuarsy dxrlt Tt AR & Ary aut 3wt Amal J TR val & SrguR
el de 3 91 &, Sod 7o | faffdse &rf & i st &1 e aar g/ ad § |

Having examined the specifications, drawings, designs and schedule of quantities relating to the works
specified in memorandum hereinafter set out and having visited and examined the site of the works specified
in the said memorandum having acquired the requisite information relating thereto as affecting the tender,
we hereby offer to supply and execute the works specified in the said memorandum, within the time specified
in the time memorandum, at the rates mentioned in the attached schedule of quantities and in all respects
with the specifications, designs, drawings and instructions in writing referred to in conditions of tender, the
Articles of ‘Agreement, Special Conditions, Schedule of Quantities and conditions of Contract and with such
materials as are provided for by us, and in all other respects in accordance with such conditions so far as
they may be applicable.

M99 /MEMORANDUM

Comprehensive Annual Maintenance
&1 &1 faaRuT /Description of Contract for Horticulture, floor plants and
works Vertical gardening Work in Banks Office
Building and premises at RBI Bengaluru

zgﬁa ANTd(3)Estimated 24156 Lakhs

(@)

(b)

(c) 9471 / Earnest money deposit ¥83,120/- from all bidders

YIIH &1 UHR/ Mode of | SAGHIRAG Wl &I AS AT 38 b ATAR

(d) payment As per clause 38 of the General instructions to
contractors.
Contract Period One Year (The contractor should quote the rates

for one year, in order to bring the AMC in line with
banks financial year, the work order will be issued
to the successful bidder for a maintenance period
(e) from April 01, 2026 to March 31, 2027, and later
based on the satisfactory performance of the
contract, the contract may be renewed (maximum
of two more years). However, the decision of the
Bank in this regard shall be final and binding.
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Performance Bank Guarantee 5% of the contract value (to be submitted by

(f) /Security Deposit successful bidder) from a scheduled bank.
Percentage, if any, to be Retention Money @ 5% is to be recovered from
@ deducted from each bill each on-account bill till the total recovery

amounts to 5% of the contract value as
stipulated in the tender document

T &1 UHR/ Mode of payment | aTfoIicdes Xl & SfTe 19 & IR

As per para 19 of commercial conditions.

sifom faa- 45 feA
Final Bill - 45 days

(d)

fod & e &t 31afl/ Period for

(e) | settlement of Bill

ﬁ/%ﬂﬂ'&lﬂﬁ%z | / We agree to:

fAfaeT WeR 81 W H/80 T8t Yo TfdgT &1 Iad X! & Feeml Td UTaeTi b IRT d3 3R ST UTerd -
& fore a1 I g H W fdan &t fofed & wWigpfa wied S dl # afvfa samm o IR Sed f5d o ok
YR o S &1 ofal HA & forg Tewd g/ |

Should this tender be accepted, I/We hereby agree to abide and fulfill the terms and provisions of the said
Conditions of Contract annexed hereto so far as they may be applicable or in default thereof to forfeit and
pay to the Reserve Bank of India, the amount mentioned in the said conditions.

T /9 g 91d A g fob 31U U A1 318 HRUr gd1e I+t a1 fordt Ffder &) TR &-A a1 SRAIPR B4 o1 3R
IRI&T 81 §A 83,120/~ B T T ST IR F T H YRerg Rod o & Uy STH Bt g ol R $HIS &1 &7 gl
BN TS g1 YRid iU U 3R Gfder ) Mwrfed o § 3rthel T6d § dl 89 39 a1d & IgAd ¢ i HRd Red S
BRI 39 1 P Sled B foram Sw|

I/We understand that you reserve the right to accept or reject any or all the tender either in full or in part
without assigning any reason therefor. We have deposited a sum of ¥83,120/- as earnest money with the
Reserve Bank of India, which amount is not to bear any interest. Should we fail to execute the Contract when
called upon to do so, we do hereby agree that this sum shall be forfeited by us to the Reserve Bank of India.

'eﬂilﬁ W * @fﬁf ﬁ'ﬁ %'/ The details of our bankers are :

AW | dF ST/ | IRAT SR IAGIRIUAT | U AR STUAV | oI 3R

Sr. No. Name of Branch and its complete | Name of the contact T Fd
1 Bank address person Telephone
2 3 4 and FAX
number
5

m@% YRfieRY & a9 % The names of partners of our firm are

(i)

11




(ii)
THIER B &b UIAPd BH &b HRNGRI & A

Name of the partners of the firm

Authorized to sign

g OR

HAET TR GEAER B & T4 UTaR 3 el DI Afdd @+ ardl fad & A1
Name of person having Power of Attorney
to sign the contract

(TR faeRa 3R UTeR 3ifth 3reTT &1 Jaarfid ufa s o)

(Certified true copy of the Partnership Deed and the Power of Attorney should be attached)

Yadig Yours faithfully,

(@fdereR & XER Signature of Contractor)

ﬂT&ﬁ Witnesses
1)
(8XI&R Signature)
UdTl Address

2)
(8XdI&R Signature)
Udl Address

12




AGREEMENT / CONTRACT

This agreement made on day of month year between the Reserve
Bank of India, Nrupathunga Road, Bengaluru-560 001 (hereinafter called the Bank) which expression shall
unless it be repugnant to the context and meaning thereof

deemed to include its successors and assignees of the one part and

M/s

(Hereinafter called the contractor) which expression shall unless it be repugnant to the context and meaning
thereof deemed to include his successors in title and assignees on the other part. Whereas the Bank is
desirous of having Comprehensive Annual Maintenance Contract
for

Residential
Colonies of Reserve Bank of India, Bengaluru and the agency / contractor has agreed to undertake and
execute the required services as detailed in the Annexure on the terms and conditions stated below and set
out herein this agreement/contract.

Now it is hereby agreed as follows:

In consideration of the said contract amount  of 2. (Rupees
only) inclusive of all Taxes
from to to be paid at the times and in the manner set forth in the tender

conditions, the contractor shall upon and subject to the said conditions execute and complete the work as
described in the tender specifications and schedule of
guantities

1. The Bank shall pay the contractor the said amount or such other sum as shall become payable at the
times and in the manner specified in the tender conditions. In case of delay, non-performance, or
breach of contract terms, a penalty as per the terms of tender shall be levied at the discretion of the

competent authority.

2. The tender conditions and the conditions in the letter no.

dated thereto shall be read and

construed as forming part of this agreement and the parties hereto shall respectively abide by, submit
themselves to the tender conditions and perform the agreements on their part respectively as per
conditions contained in the tender.

3. This agreement, letter of offer, letter of acceptance, annexure to the agreement / contract and all
correspondences between the Bank and the contractor shall form the basis of this
contract/agreement. The contract is for the period from to

4. The contractor shall not assign, transfer, or subcontract any portion of this contract without prior written
approval from the employer, failing which the contract may be terminated with forfeiture of performance
security. The contractor shall afford every reasonable facility for carrying out other ancillary works
through other agencies.

13




10.

11.

12.

13.

14.

The contractor shall take a third-party insurance under the Workmen Compensation Act or any other
policy that will cover accidental death/injury to the workman employed in the worksite, at his own cost.
The insurance shall cover all the labourers’ deployed by him during the period of the contract. The

policy should be submitted within 7 days from the date of signing of the agreement.

The Bank reserves to itself the right of altering the nature of work by adding to or omitting any items of

work without prejudice to this contract.

All payments to the contractor under this contract will be made only by RBI, Bengaluru.

All disputes arising out of or in any way connected with this agreement shall be deemed to have arisen

in Bengaluru and only Courts in Bengaluru shall have jurisdiction to determine the same.

That both the parties to this contract have been read by the contract and fully understood the contract.

That the contractor shall not revoke this agreement/contract without giving three months prior notice

in writing to the Bank.

That the Bank has the discretion to either to renew the agreement/contract at the close of this
agreement/contract or to go for fresh agreement/contract upon calling tender or in whatsoever manner

it decides.

The Contractor is willing for renewal of the contract at the end of the year with an increase in the rate
worked out as per the extant instructions (rate worked out taking into consideration the
consumer/labour/metal products indices six months prior to the anniversary date of the contract as

well as the indices six months prior to anniversary date of the previous year).

That if the contractor does not comply with/abide by the terms and conditions of this
agreement/contract, tender conditions, letter of offer, letter of acceptance, annexure to the
agreement/contract, then the Bank has the discretion to terminate the agreement/contract without prior
notice to the contractor as shall go for fresh contract / agreement in whatsoever manner the Bank

decides.

The contractor shall not disclose directly or indirectly any information, materials and details of the
Bank’s infrastructure/systems/equipments etc., which may come to the possession or knowledge of

the Contractor during the course of discharging its contractual obligations in connection with this
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15.

16.

17.

18.

19.

20.

agreement, to any third party and shall at all times hold the same in strictest confidence. The Contractor
shall treat the details of the contract as private and confidential, except to the extent necessary to carry
out the obligations under it or comply with applicable laws. The Contractor shall not publish, permit to
be published, or disclose any particulars of the works in any trade or technical paper or elsewhere
without the previous written consent of the Employer. The Contractor shall indemnify the

Employer for any loss suffered by the Employer as a result of disclosure of any confidential information.
Failure to observe the above shall be treated as breach of contract on the part of the Contractor and

the Employer shall be entitled to claim damages and pursue legal remedies.

The Contractor shall take all appropriate actions with respect to its employees to ensure that the
obligations with respect to its employees to ensure that the obligations of nondisclosure of confidential

information under this agreement are fully satisfied.

The Contractor’s obligations with respect to non-disclosure and confidentiality will survive the expiry

or termination of this agreement for whatever reason.

The Contractor / Agency shall comply with the provisions of “the Sexual Harassment of women at work
place (Prevention, Prohibition and Redressal) Act, 2013”. In case of any complaint of sexual
harassment against its employee within the premises of the Bank. The complaint will be filed before
the Internal Complaints Committee constituted by the Contractor / Agency or Local Complaints
Committee as the case may be and the Contractor / Agency shall ensure appropriate action under the

said Act in respect to the complaint.

Any complaint of sexual harassment from any aggrieved employee of the contractor against any
employee of the Bank shall be taken cognizance of by the Regional Complaints Committee constituted
by the Bank.

The Contractor shall be responsible for any monetary compensation that may need to be paid in case
the incident involves the employees of the Contractor, for instance any monetary relief to Bank’s

employee, if sexual violence by the employee of the Contractor is proved.

The Contractor shall be responsible for educating its employees about prevention of sexual

harassment at work place and related issues.

21. The Contractor shall provide a complete and updated list of its employees who are deployed

within the Bank’s premises.
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22.

23.

24.

The Contractor shall comply with the statutory provisions of Contract Labour (Regulation & Abolition)
Act, 1970; Employees State Insurance Act; Workman’s Compensation Act, 1923; Payment of Wages
Act, 1936; The Employees Provident Fund (and Miscellaneous Provisions) Act, 1952; Payment of
Bonus Act 1965; The Minimum Wages Act, 1948; Employees Liability Act, 1938; Employment of
Children Act 1938; Maternity Benefit Act and / or any other rules/regulations and / or statutes that may
be applicable to them. The contractor shall be solely responsible for any violation/non-compliance
with the provisions of the above-mentioned legislative enactments or any other statutory provisions
and shall further keep the RBI, Bengaluru indemnified from all acts of omission, fault, breaches and /
or any claim, demand, loss, injury and expense arising out from the non-compliance of the aforesaid
statutory provisions. Contractors’ failure to fulfil any of the obligations hereunder and / or under the
said Acts, Rules / Regulations / or any bye-laws or rules framed under or any of these, the RBI,
Bengaluru shall be entitled to cover any of the such loses or expenses, which it may have to suffer or
incur on account of such claims, demand, loss or injury, from the contractor’'s monthly payment and
Security Money Deposit.

The Contractor shall be responsible for all injury or damage to persons, animals or things, and for all
damage to property which may arise from any factor omission on the part of the Contractor or any
Sub-Contractor or any nominated Sub-Contractor or any of their employees. The liability under this
clause shall cover also inter-alia any damage to structures, whether immediately adjacent to the works
or otherwise, any damage to roads, streets, footpaths, bridges as well as damage caused to the
building and other structures and works forming the subject matter of this contract. The contractor shall
also be reasonable for any damage caused to the buildings and other structures and works forming
the subject matter of this contract due to rain, wind, frost or other inclemency of weather. The
Contractor shall indemnify and keep indemnified the Employer and hold him harmless in respect of all
and any loss and expenses arising from any such injury or damage to persons or property as aforesaid
and also against any claim made in respect of injury or damage, whether under any statute or
otherwise and also in respect of any award or compensation or damage consequent upon such claims.
The Contractor shall, at his own expense, effect and maintain till issue of the virtual completion
certificate under this contract, with an insurance company approved by the Employer, an All Risks
Palicy for Insurance for the full amount of the contract including earth quake risk in the joint names of
the Employer and the Contractor (the name of the former being placed first in the policy) against all
risks as per the standard all risk policy for Contractors and deposit such policy or policies with the

Employer before commencing the works.

You are also advised to submit duly signed undertaking (copy enclosed) and copy of insurance policy
along with the Agreement for the person/persons deployed to carry out the AMC work entrusted to
you. It is imperative that their antecedents are checked and cleared and covered by Workmen
Compensation Insurance Policy. This matter may be accorded extreme importance for the safety of

your workmen staff and Bank premises.
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Signature Clause

Signed and delivered by (Reserve Bank of India, Bengaluru)

Name and Designation)

for Reserve Bank of India, Bengaluru

signed and delivered by the Contractor

(Name and Designation)

Withess
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To, Date:
Reserve Bank of India, Estate Department

10/3/8, Nrupathunga Road, Bengaluru - 560001

UNDERTAKING

I/We have verified the bona fides of the person (s) being deployed by me/us in RBI Main Office / RBI Colonies
and hereby undertake to indemnify the Bank for any loss/damage, if any, caused by the person (s) during
the course of their deployment in the Bank / its colonies.

Yours faithfully

Authorized Signatories

General Instructions to Contractors

E-tenders, comprising, Part | (Techno-Commercial Bid) and Part Il (Price-Bid), should be uploaded, in MSTC
website under RBI Portal for the service of ‘Comprehensive Annual Maintenance Contract for
18




Horticulture, floor plants and Vertical gardening Work in Banks Office Building and premises at RBI
Bengaluru not later than 10.00 AM on February 26, 2026.

2. The tender documents, will be available for viewing / downloading, for the intending bidders from
12.00 PM onwards on February 12, 2026. Part | (Techno-Commercial Bid), of the tender will be opened at
11.00 AM on February 26, 2026 After scrutiny of Part-1 (Techno-Commercial Bid), Part 1l (Price-Bid), of the
eligible bidders, will be opened on a subsequent date, which would be communicated, to the eligible bidders.
Tenders shall remain valid for acceptance by the Bank for a period of three months from the date of opening
of Part | of the tender, which period may be extended, by mutual agreement and the bidder shall not cancel
or withdraw the tender during this period.

3. Digital Signatures may be used to submit the tender, in token of her/ his / their, acceptance of the
terms, conditions, specifications etc and that they have inspected the premises and acquainted themselves
of the site conditions, scope of work etc., as laid down.

4. If any of the documents are missing, the tender may be considered invalid by the Bank, at its
discretion. No advice / communication with respect to any change in rate(s), terms & conditions, etc shall be
entertained by the Bank, after opening of the tender.

5. Earnest Money Deposit for a sum of 83,120/, shall be remitted to Bank Account of Reserve Bank
of India, on or before ....... AMon ........ , 2026. The account details for NEFT transactions are as follows:

NEFT, RBI A/c. No.- 8692299,
IFSC Code: RBISOBGPAO1

Proof for having remitted the EMD, with transaction humber (scanned copy), shall be attached/ uploaded,
along with Part | (Techno-Commercial Bid) of the tender. The bidders are also advised to send the proof of
remittance with Transaction number (scanned copy) to estatebangalore@rbi.org.in While making remittance
of the said amount, ‘EMD- ESTATE DEPARTMENT’ shall be mentioned in the remark’s column.
Or

Intending bidders may also remit the EMD in the form of a Demand Draft or a Bank Guarantee, issued by a
scheduled bank drawn in favour of the Reserve Bank of India, in the format prescribed by the Bank
(Annexure A) before the due date and time prescribed above. Tenders of those bidders who have not
submitted the required EMD will not be considered by the Bank.

No interest will be paid on the EMD remitted by the bidders. EMD of the unsuccessful bidders will be
refunded / returned by the tender inviting authority in due course.

7. The successful bidder shall furnish an amount of 5% of the contract value in the form of online
transfer (NEFT/RTGS) to RBI A/c or Performance Bank Guarantee from any scheduled Bank in
the form prescribed by the Bank (Annexure - B) towards security deposit for the due fulfilment
of the contract. The Performance Bank Guarantee towards security deposit shall be valid for the
entire contract period. It may be noted that no interest shall be paid on Security Deposit. If the
contractor fails to fulfil the contractual obligations, the Security Deposit will be forfeited by the Bank.

The EMD paid by the successful bidder shall be released without any interest after successful
execution of the contract agreement and submission of Performance Bank Security Guarantee or
online transfer (NEFT/RTGS) to RBI A/c for 5% of the accepted Contract Value as provided above,
by the successful vendor.

The EMD shall not be accepted in any form other than the one mentioned in the tender notice. The
EMD / Performance Security Bank Guarantee submitted by the successful bidder shall be forfeited
in case the successful bidder fails to commence the work awarded to her / him / them within the
prescribed time limit.
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10.

11.

12.

13.

14.

15.

16.

17.

The Reserve Bank of India does not bind itself to accept, the lowest or any tender and serve to itself
the right to accept or reject any or all the tenders, either in whole or in part, without assigning any
reasons for doing so. The Earnest Money Deposit will be refunded to the unsuccessful bidders but
without any interest. Under no circumstance Earnest Money Deposit will be accepted in the form of
fixed deposit or any form other than that specified under clause 5 above.

The contractor shall not assign the contract. She / he / they shall not sublet any portion of the contract,
except with the written consent of the Bank. In case of breach of these conditions, the Bank may serve,
a notice in writing on the contractor, rescinding the contract, whereupon the Security Deposit, shall
stand forfeited to the Bank.

For all intents and purpose, the contractor shall be the ‘Employer’ within the meaning of different
‘Manpower Legislations’ in respect of the manpower employed and deployed in Bank’s premises. The
workmen / employees, deployed by the contractor in the Bank’s premises, shall not have claims of
‘Master and Servant’ relationship nor have any ‘Principal and Agent’ relationship with or against the
Competent Authority.

On receipt of intimation, from the Bank, of the acceptance of her/ his / their tender, the successful
bidder, shall be bound to execute a ‘Formal Contract / Agreement’ within Seven days thereof the
successful bidder, shall sign an agreement in accordance with the ‘Draft Articles of Agreement’
provided herein this tender documents and the Schedule of Conditions, but the written acceptance, by
the Reserve Bank of India, of a tender, will constitute a binding contract between the Reserve Bank of
India and the person so bidding, whether such a formal agreement is or is not subsequently executed.

Each bidder shall, obtain for himself on his own responsibility and at his own expenses, all the
information, which may be necessary for the purpose of submitting the tender and for entering into a
contract and must inspect the site of the work and acquaint themselves with all local conditions, means
of access to the work, nature and scope of the work and all matters appertaining thereto. The
Employer's decision in such cases shall be final and shall not be open to arbitration.

The rates quoted by the bidders, shall be firm and shall not be subject to exchange variations, labour
conditions, fluctuations in railway / road freight charges or any conditions whatsoever. Each invoice /
bill shall indicate amongst other things, the contractor's PAN and GST Registration Number (if GST
registered). The ‘Contract Value” will also be subject to TDS / Withholding Tax as per law.

Bidders shall quote rates in Part Il (Price Bid) of the tender, without GST on works contract. Those
bidders, who are, GST registered vendors, shall quote the GST, @ 18% of the total amount of the
rates in Schedule of Quantities, in the row / column / cell(s), provided for the same. This GST will be
automatically added, to the total amount and the final amount shown will be, the net bid value, including
the GST. No change in quoted rates will be accepted after opening of the tender. The Contractor shall
produce to the Bank, adequate proof of remittance of GST, within a reasonable time from remittance.

The Employer does not accept liability for any sum, besides the ‘Contract Value’, subject to such
variations as are provided for herein.

The successful bidder, is bound to carry out any items of work necessary, for successful execution of
the works, in addition to those, specified in the tender even though such items are not included in the
guantities and rates. Schedule of instructions in respect of such additional items and their quantities
will be issued in writing by the Bank.

The contractor, must bear in mind that all the works, shall be carried out strictly in accordance with the
specifications provided herein and in compliance of the requirements of the local public authorities and
to the requirements of the Bank and no deviation on any account will be permitted, unless otherwise
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18.

19.

20.

21.

22.

23.

24.

25.

26.

instructed by the Bank, in writing. The successful tenderer should make his own arrangement to obtain
all materials required for the work.

Every employee so engaged by the contractor shall wear Personal Protective Equipment (PPES),
uniform, a badge bearing his / her name, and safety shoes while on duty. The said Personal Protective
Equipment (PPEs), uniform, badge and safety shoes shall be provided by the contractor at his cost.
Termination of services of any person deployed by the contractor shall be made by a Letter of
Termination of contractor. Bank will not issue any letter in this regard.

Water & electricity, required for the work, shall be provided free of cost, by the Bank one location.
Contractor shall, make her / his / their own arrangements for conveying the same to the required points.
The contractor shall, however take, necessary precautions, to avoid of water / electricity. Necessary
safety measures shall be taken by the contractor to avoid any mishaps / accidents. The contractor
shall be penalized by the Bank, if any laxity is noticed on the part of the contractor in this connection.

The contractor shall provide, copies of required documents/ records, during the period of contract or
otherwise even after the expiry of the contract and whenever required by the Bank.

The contractor shall be responsible to maintain the premises, structures, properties and equipment of
the Bank entrusted to her / him / them. Any damage or loss caused by the contractor's workmen /
employees to the premises, structures, properties and equipment of the Bank, during execution of the
work, under the scope of this contract, shall be reinstated to its / their original shape / size, at the risk
& cost of the contractor. to the Bank in whatever shape, otherwise the cost incurred by the Bank,
towards this, would be recovered from the contractor.

The Bank does not recognize any employee / employer relationship with any of the workmen / staff of
the contractor and their services shall be automatically discontinued with the termination of the
contract.

In the event of any provisions of the contract requiring to be modified after the agreement has been
signed, the modifications shall be made in writing and signed by the Bank and the contractor or his
authorized representative. Such modifications will not be effective until the same have been signed by
both the parties. Any verbal or written arrangements for abandoning, modifying, extending, reducing
or supplementing the contract, or any of the terms thereof, shall be deemed to be, provisional and shall
not be binding on the Bank unless and until the same are incorporated in a formal instrument and
signed by the Bank and the contractor. The Bank shall not be under any obligation for providing
employment to any of the worker of the contractor after expiry of the contractor.

If the bidder, shall have any doubt, as to the meaning of any portion of the general conditions, or the
special conditions or the scope of the work or the specifications or any other matter concerning the
contract, she / he / they shall, in good time, before submitting her / his / their tender, put forth the
particulars thereof and submit them to the Bank, in writing in order that such doubts may be clarified
authoritatively, in writing before tendering. Once a tender is submitted, the matter will be decided
according to tender conditions, in the absence of such authentic preclarification.

The Contractor shall pay to the workmen / employees, employed by her / him / them directly, wages
not less than fair wages stipulated by the State / Central Government, whichever is higher, as per
Minimum Wages Act. Fair Wage means wages, which shall include wages for weekly day of rest and
other allowances whether for time or piece work, after taking into consideration prevailing market rates
for similar employment in the neighbourhood but shall not be less than the minimum rates of wages
fixed, by the State / Central Government, whichever is more, under the payment of Minimum Wages
Act.
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27.

28.

29.

30.

31.

32.

Only able-bodied, physically fit, well trained, literate, disciplined and honest personnel shall be
deployed.

The intending bidders, are advised to visit the respective premises of the Bank, after obtaining prior
approval from the Bank and acquaint themselves of the site conditions before submitting the Tender.
The bidders are advised to submit the tender, based, strictly on the General Conditions of the Contract
and scope of works, as specified, in the tender documents, and not to stipulate any deviations. If
acceptance of the terms and conditions, given in the tender documents, has any price implications,
the same should be considered and included in the rates to be quoted in Part 1l (Price Bid) of the
tender. Any tender containing deviation from the laid terms and conditions is liable to be rejected.

The contractor shall not be entitled, to any compensation for any loss, suffered by him, on account of
delays, in commencing or executing the work, whatever the cause of delays may be, including delays,
arising out of modifications, to the work entrusted to him or in any subcontract connected therewith or
delays in awarding contracts for other trades of the project or in commencement or completion of such
works. The Employer does not accept liability for any sum besides, the ‘Contract Value’ subject to such
variations as are provided for herein.

The rates, quoted for Item No.2 in the Schedule of Quantities, in Part Il (Price Bid), of the tender, shall
include, service charges, contractor's Over Head Charges, including charges for obtaining and
submitting the insurance policies, subscriptions towards EPF, ESI for the workmen / staff etc employed
by them at the Bank’s premises etc mentioned herein, supply of necessary materials, tools /
implements and equipment, required to carry out the works, under the scope of the tender, charges
for providing uniforms, PPEs and other accessories / equipment, to the workmen / staff employed by
the contractor at Bank’s premises, under the scope of the contract, transport / carriages etc.

The contractor shall, comply with the provisions of all labour legislation including the provisions under:

a) The Payment of Wages Act.

b) Employers Liability Act, including P.F Act, Gratuity Act, ESI etc.
¢) Workmen’s Compensation Act.

d) Contract Labour (Regulation and Abolition) Act.

e) Apprentices Act.

f)

33.

34.

35.

36.

37.

Any other Act or enactment relating thereto, and rules formed there under from time to time.

The contractor and his workmen / staff shall be under the general supervision and control of the Bank’s
Engineers / Officials or any other personnel deputed for the purpose by the Bank and shall follow,
instructions from her / him, for the day-to-day work, in the Bank’s premises.

The contractor should note, that smoking, consumption of alcohol, use of pan / tobacco products,
illegal drugs etc, in the Bank’s premises, is strictly prohibited and ensure that the workmen / staff,
deployed in the Bank’s premises abide by this provision strictly.

The contractor shall, vacate, all workmen / staff, deployed by them, in the Bank’s premises,
immediately on the termination / expiry, of the contract and ensure, that such persons shall not create
any disruptions / hindrances / problems, of any nature, in the Bank’s premises.

Police verification of all workmen / staff, Supervisors / Officials for deployed by the contractor
at bank’s premises: The contractor, shall submit, necessary Police Verification Certificates, for each
deployed workman / staff member, from the local police authorities, about his / her identity records
within 60 days, of issue of written order by the Bank to commence the work Any change in deployment
of workmen / staff, shall also be subjected to also needs to be submitted for the above provision,
without any lapses.

Renewal of the contract: At the sole discretion of the Bank, the AMC may be considered for further
renewal for the years, 2027-28 and 2028-29, on same terms and conditions, with the maximum
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38.

39.

a)

b)

permissible increase in the rates which will be based on CPI and WPI indices, as decided by the Bank,
provided the Bank finds the services of the Contractor satisfactory. However, the decision of the Bank
in this regard shall be final and binding.

Terms of Payment.

The contractor should ensure that minimum wages, as prescribed in Central / State Government,
whichever is higher, as per notifications, issued from time to time, shall be paid to the workmen / staff
deployed by her / him / them, in the Bank’s premises, and the same shall be credited, directly to their
respective Bank accounts. The Bank reserves, the right to verify the same, as and when, warranted
and accordingly, the contractor, shall produce relevant documents to the Bank of demand. The
contractor shall, ensure payment of subscriptions towards, EPF, ESI etc, for the workmen / staff
deployed, in the Bank’s premises or any other statutory payments.

Bank's reserves the right to verify, at any time, the deployment of workmen / staff. Hence an attendance
register, for the workmen / staff deployed shall be, maintained, for verification and copies of the same,
duly certified by the officials, authorised by the Bank, shall be submitted, to the Bank, along with the
contractor’s bills.

Payments against, the contractor’s bills, based on actual quantity of work executed, will be paid
through RTGS / NEFT, within the period for payment, stipulated herein, from the date of submission
of the bill along with all required documents, such as acknowledgement from occupants of flats /
department representative, countersigned by the official authorised by the Bank, copy of relevant
pages of attendance register etc. Wages shall be paid to the workmen / employees, by the contractor,
without waiting for the payment from the Bank. In case of non-execution / non-completion of
housekeeping services in certain areas of office / residential premises / flats, the payment will be made
based on actual / proportionate area / number of flats / areas in for which the treatment was, actually
carried out, by verifying the acknowledgements, obtained from the representatives of various
departments /authorised officials of the Bank or residents of flats.

Insurance.

The contractor shall, at her / his / their risk & cost, obtain, necessary insurance policies, namely
Workmen Compensation Policy, with an insured value, corresponding to the wages / salary of the
workmen / staff, engaged by her / him / them, in the Bank’s premises, in connection with this contract
and Third Party / Public Liability Policy, with an insured value of not less than Rs. 2 Lakh per person,
for one incidence, in case of personal accident and 5 Lakh, per incidence in case of damage to
property, from an approved insurance company and the submit the same to the Bank, before
commencement of the work. These policies, shall be in the joint names of the Bank and the contractor,
with Bank’s name placed in the first and shall be valid for the entire period of the contract.

The contractor shall, indemnify and keep indemnified the Reserve Bank of India against:

Any claim arising out of third-party loss / damage to life or property caused during, execution of the

work, under the scope of this tender.

Any claim arising out of accident / loss of life to the workmen, engaged by the contractor during
execution of the work, under the scope of this tender.

Any claim due to non-compliance of applicable PF/ Labour laws, ESI, regulations etc.

Notwithstanding anything specified above, the contractor, shall be responsible to take all
precautionary measures, to maintain the general cleanliness, hygiene and sanitation of the
buildings and premises.

| / we, hereby declare that | / we have, read and understood the above instructions for guidance of
bidders will abide by the same.

Date: Signature
Place: Name of Tenderer:

Address with seal:

The Conditions Hereinafter Referred To
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1. Interpretation Clause.

In construing these Conditions, the Specifications, Schedule of Quantities and Contract Agreement, the
following words shall have the meanings herein assigned to them except where the subject or context
otherwise required.

a)

b)

d)

f)

9)

h)

b)

"Employer" shall mean the Reserve Bank of India and shall include its assigns and successors.

"Contractor" shall mean _(in the case of a partnership) and trading in the name and style of .......... and
having a place of business at and shall include the partners for the time being of the said firm and
the legal representatives of a deceased partner.

(In the case of “Contractor" shall mean Shri __ trading in individual) the name and style of and shall
include his heirs, successors and legal representatives. (in the case of “Contractor” shall mean a
(7o) g p] o= 1 |V 2 Company) incorporated under .......... and having its registered
officeat __________ and shall include its assigns and successors.

"This Contract" Shall mean the Articles of Agreement, the Special conditions, the Appendix, the
Schedule of Quantities and specifications etc. attached hereto and duly signed.

"Notice in writing” Or written notice shall mean a notice in written, typed or printed characters sent
(unless delivered personally or otherwise proved to have been received) by registered post to the last
known private or business address to have been received when in the ordinary course of post, it would
have been delivered.

"Act of Insolvency" Shall mean any Act of Insolvency as defined by the Presidency Towns Insolvency
Act or the Provincial Insolvency Act or any Act amending such original.

"Net Prices" If in arriving at the contract amount, the Contractor shall have added to or deducted from
the total of the items in the Tender any sum, either as a percentage or otherwise, then the net price of
any item in the Tender shall be the sum arrived at by adding to or deducting from the actual figure
appearing in the Tender as the price of that item a similar percentage or proportion of the sum so added
or deducted by the Contractor the total amount of any Prime Cost items and provisional sums of money
shall be deducted from the total amount of the Tender. The expression "net rates" or "net prices" when
used with reference to the contract or accounts shall be held to mean rates or prices so arrived at.

"The works “Shall mean Comprehensive Annual Maintenance Contract for Horticulture, floor plants

and Vertical gardening Work in Banks Office Building and premises at RBI Bengaluru

Scope of Contract: Scope of work in detail is as per section I. Further The contractor shall carry out

and complete the said work in every respect in accordance with this contract and with the directions of
and to the satisfaction of the Bank's Engineer. The Bank's Engineer may in his absolute discretion and
from time-to-time issue further drawings and/or written instructions, details, direction and explanations

which are hereafter collectively referred to as "Bank's Engineer's instruction in regard to":

The variations or modifications of the design, quality or works or the addition or omission or substitutions

of any work.

Any discrepancy in the Drawing or between the Schedule of Quantities and/or Drawing and/or

specifications.
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c)

d)
e)
f)
9)

The removal from the site of any materials brought thereon by the contractor and the substitution of any

other material therefor.

The removal and/or re-execution of any works executed by the contractor.
The dismissal from the works of any persons employed thereupon.

The opening up for inspections of any work covered up.

The amending and making good of any defects under clause 20 hereof.

The contractor shall forthwith comply with and duly execute any work comprised in such Bank's
Engineer's instructions provided always that verbal instructions, directions and explanations given to
the Contractor or his representative upon the works by the Bank's Engineer shall, if involving a variation,
be confirmed in writing by the Contractor within seven days, such shall be deemed to be Employer's

instructions within the scope of the Contract.

The contractor shall submit a statement of variations giving quantity and rates duly supported by
analysis of rates, vouchers etc. The rates on scrutiny and final acceptance by the Employer shall form
a supplementary tender. The Employer shall not be liable for payment of such variations until these

statements are sanctioned by him.

. The Contract shall be executed in triplicate and the Bank's Engineer, the Employer and the Contractor

shall be entitled to one executed copy each for his use. The contractor shall prepare the line diagram,
system configuration drawing and Lay out plan of the site for carrying out the work. Before the issue of
the final certificate to the Contractor he shall submit to the Bank's Engineer all Drawings and

Specifications.

The Contractor shall provide at his cost everything necessary for the proper execution of the works

according to the intent and meaning of the Drawings, Schedule of Quantities and specifications taken
together, whether the same may or may not be particularly shown or described therein provided that
the same can reasonably be inferred therefrom, and if the Contractor finds any discrepancy in the
Drawings or between the Drawings, Schedule of quantities and Specifications, he shall immediately and

in writing refer the same to the Bank's Engineer, who shall decide which is to be followed.

Authorities, notices and patents: The Contractor shall conform to the provisions of any Act of the

Legislature relating to the works, and to the regulations and bye-laws of any authority, and of any water,
electricity supply and other companies and/or authorities with whose system the structure is proposed
to be connected, and shall, before making any variations from the Drawings or Specifications that may
be necessitated by so conforming, give to the architect written notice, specifying the variation proposed
to be made and the reason for making it and apply for instructions thereon. In case the Contractor shall
not within ten days receive such instructions be shall proceed with the work conforming to the

provisions, regulations, or bye-laws in question, and any variation so necessitated.
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The contractor shall bring to the attention of the Employer all notices required by the said Acts,
regulations or bye-laws to be given to any authority and pay to such authority or to any public office all

fees that may be properly chargeable-in respect of the works and lodge the receipts with the Employer.
The Contractor shall indemnify the Employer against all claims in respect of patent rights, and shall

defend all actions arising from such claims and shall himself pay all royalties, license fees, damages

cost and charges of all and every sort that may be legally incurred in respect thereof.

Materials and Workmanship to conform to description: All materials and workmanship shall so far

as procurable be of the respective kinds described in the Schedule of Quantities and/or specifications
and in accordance with the contract and the Contractor shall furnish to the Employer with all invoices,
accounts, receipts and other vouchers to prove that the materials comply therewith. The Contractor

shall at his own cost arrange for and/or carry out any test of any materials.

Dismissal of workmen: The Contractor shall on the request of the Bank's Engineer immediately

dismiss from the works any person employed thereon by him who may, in the opinion of the Bank's
Engineer, be incompetent or misconduct himself and such persons shall not be again employed on the

works without the permission of the Bank's Engineer.

. Access to works: The Employer, shall at all reasonable times, have free access to the works and/or

to the workshops, factories or other places where materials are lying or from which they are being
obtained and the Contractor shall give every facility to the Employer necessary for Inspections and
examination and test of the materials and workmanship. No person not authorized by the Employer

except the representatives of public authorities shall be allowed on the works at any time.

Bank’s Engineer: The term Bank’s Engineer shall mean the person appointed and paid by the

Employer to inspect the works. The Contractor shall afford the Bank’s Engineer every facility and

assistance for inspecting the works and materials and for checking and measuring time and materials.

The Bank’s Engineer, or the Employer shall have power to give notice to the Contractor or to his
representative of non-approval or any work or materials and such work shall be suspended, or the use
of such materials shall be discontinued. The work will from time to time be examined by the Assistant
Manager (Tech.) but such examination shall not in any way exonerate the Contractor from the obligation
to remedy any defects which may be found to exist at a stage of the works or after the same is
completed. Subject to the limitations of this clause the Contractor shall take instructions only from the

Bank's Engineer.

. Assignment and Subletting: The whole of the works included in the Contract shall be executed by the

Contractor and the contractor shall not directly or indirectly transfer, assign or under-let the Contract or

any part share thereof or any interest therein without the prior written consent of the Employer and not
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10.

11.

15.

16.

17.

undertaking shall relieve the Contractor from the full and entire responsibility of the Contract or from

active superintendence of the works during their progress.

No alteration, omission or variation shall vitiate this contract but in case the Bank's Engineer thinks
proper at any time during the progress of the works to make any alterations in, or addition to, or
omissions from the works or any alteration in the kind of quality of the materials to be used therein and
shall give notice thereof in writing under his hand to the Contractor, the Contractor shall alter, add to, or
omit from, as the case may be, in accordance with such notice, but the contractor shall not do any work
extra to or make any alterations or additions to or omissions from the works or any deviation from any
of the provisions of the Contract. Stipulations, specifications or Contract Drawings without the previous
consent in writing of the Employer and the value of such extra’s alterations, additions or omission shall,
in all cases, be determined by the Employer in accordance with the provisions of Clause 17 hereof, and

the same shall be added to, or deducted from the Contract Amount, as the case may be accordingly.

Schedule of Quantities: The Schedule of quantities, unless otherwise stated shall be deemed to have

been prepared in accordance with the Standard Method of Measurement.

Any error in description or in quantity or in omission of items from the schedule of quantities shall not
vitiate this contract but shall be rectified and the value thereof, as ascertained under Clause 17 hereof,
shall be added to, or deducted from the Contract Amount (as the case may be) provided that no

rectification of errors, if any, shall be allowed in the Contractor's schedule of rates.

Sufficiency of Schedule of Quantities: The Contractor shall be deemed to have satisfied himself

before tendering as to the correctness and sufficiency of his tender for the works and of the prices stated
in the Schedule of Quantities and/or the schedule of rates and prices which rates and prices shall cover
all his obligations under the contract, and all matters and things necessary for the proper completion of

the works.

Measurement of works: The Bank's Engineer may, from time to time, intimate to the contractor that

he requires the works to be measured, and the Contractor shall forthwith attend or send a qualified
agent to assist Assistant Engineer in taking such measurements and calculations and to furnish all
particulars or to give all assistance required by any of them. Should the Contractor not attend or neglect
or omit to send such agent then the measurement taken by the Bank's Engineer or a person approved
by him shall be taken to be correct measurement of the works. Such measurements shall be taken in
accordance with the Mode of Measurements detailed in the Specifications. The Contractor or his Agent
may at the time of measurement take such notes and measurement as he may require. All authorized
extra works, omissions and all variations made with the prior approval in writing of Employer shall be

included in such measurements.

Prices for extra: The Contractor may, when authorized and shall, when directed, in writing by the

Employer, add to, omit from or vary the works shown upon the drawings, or described in the
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specification, or included in the schedule of Quantities, but the contractor shall make no addition,
omission or variation without such authorization or direction. A verbal authority or direction by the Bank's
Engineer shall, if confirmed by them in writing within seven days, be deemed to have been given in

writing.

No claim for an extra shall be allowed unless it shall have been executed under provisions of clause
above hereof with the concurrence of the Employer herein mentioned. Any such extra in herein referred

to as authorized and shall be made in accordance with the following provisions.

(&) The net rates or prices in the original tender shall determine the valuation of the extra work where such
extra work in similar character and executed under conditions as the work priced therein.
(i) Rates for all items, wherever possible should be derived out of the rates given in the priced Schedule

of Quantities.

(b) The net prices of the original tender shall determine the value of items omitted provided if omissions
vary the conditions under which any remaining items of works are carried out, the prices for the same

shall be valued under sub-clause(c) hereof.

(c) Where the extra works are not of similar character and/or quoted under similar conditions as aforesaid
or where the omissions vary the conditions under which any remaining items of works are carried out
or if the amount of any omissions or additions relative the amount of the whole of the Contract works or
to any part thereof shall be such that in the opinion of the Bank's engineer, the net rate or price contained
in the priced Schedule of Quantities or tender or for any item of the works involves loss or expenses
beyond that reasonably contemplated by the contractor or is by reason of such omission or addition
rendered unreasonable or inapplicable, the Bank's Engineer shall fix such other rate or price as in the

circumstances he shall think reasonable and proper, with the prior approval in writing of the Employer.

(d) Where extra work cannot be properly measured or valued, the Contractor shall be allowed day work
prices as the net rates stated in the tender or the Priced Schedule or Quantities or, if not so stated, then
in accordance with the local day work rates and wages for the district provided that in either case
vouchers specifying the daily time (the workmen's names) and materials employed be delivered for
verification to the Bank's Engineer at or before the end of the week following that in which the work has

been executed.

The measurement and valuation in respect of the Contract shall be completed within the "period of final
measurements" stated in the Appendix or if not stated then within six months of the completion of the

Contract works as defined in Clause 21 hereof.

18. Unfixed materials when taken into account to be the property of the Employer
Where in any certificates (of which the Contractor has received payment) the Bank's Engineer has

included the value of any unfixed materials included for and/or placed on or adjacent to the works such
materials shall become the property of the Employer and they shall not be removed except for use upon
the works, without the written authority of the Employer. The Contractor shall be liable for any loss of,

or damage to, such materials.
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19.

20.

(@)

(b)

(€)

21.

Removal of improper work : The Employer shall, during the progress of the works, have power to

order in writing from time to time the removal from the works within such reasonable time or times as
may be specified in the order of any materials which in the opinion of the Bank's Engineer are not in
accordance with the Specifications, the substitutions of proper materials, and the removal and proper
re-execution of any work executed with materials or workmanship not in accordance with the drawings
& specifications or instructions and the contractor shall forthwith carry out such order at his own cost.
In case of default on the part of Contractor to carry out such order, the Employer shall have the power
to employ any pay other persons to carry out the same; and all expenses consequent thereon, or
incidental thereto, shall be borne by the Contractor, or may be deducted by the Employer from any

moneys due, or that may become due, to the Contractor.

Nominated Sub-Contractor: All Specialists, Merchants, Tradesmen and others executing any work of

supplying and fixing any goods for which the prime cost prices or provisional sums are included in the
Schedule of Quantities and/or Specifications who may be nominated or selected by the Employer or
hereby declared to be sub-contractors employed by the contractor and are herein referred to as

nominated sub-contractors.

No nominated sub-contractors shall be employed on or in connection with the works against the
Contractor shall make reasonable objection are (save where the Architect and the Contractor shall

otherwise agree) who will not enter into contract providing.

That the nominated sub-contractor shall indemnify the contractor against the same obligation in respect

of the sub-contract as the contractor is under in respect of this contract.

That the nominated sub-contractor shall indemnify the contractor against claims in respect of any
negligence by the sub-contractors his servants or agents or any misuse by him or them or any
scaffolding or other plant, the property of the Contractor or under any Workmen's Compensation Act in

force.

Payment shall be made to the nominated sub-contractor within fourteen days of his receipt of the
Employer's Certificate provided that before any Certificate is issued the Contractor shall upon request
furnish to the Bank proof that all nominated sub-contractors accounts included in previous certificates
have been duly discharged; in default whereof, the Employer may pay the same upon a Certificate of
the Bank and deduct the amount thereof from any sums due to the Contractor. The exercise of this

power shall not create private of contract as between Employer and Sub-Contractor.

Other persons employed by Employer: The Employer reserves the right to use premises and any

portion of the site for the execution of any work not included in this Contract which it may desire to have
carried out by other persons, and the Contractor shall allow all reasonable facilities for the execution of
such work but shall not be required to provide any plant or material for the execution of such work

except by special arrangement with the Employer. Such work shall be carried out in such manner as
29




22.

not to impede the progress of the works included in the Contract and the Contractor shall not be

responsible for any damage or delay which may happen to or occasioned by such work.

Insurance in respect of damage to person: The Contractor shall be responsible for all injury to

persons, animals or things, which may arise from the operation or neglect of himself or of any nominated
sub-contractor or any employee of either, whether such injury or damage arises from carelessness
accident or any other clause whatever in any connected with the carrying out of this Contract. The
Contractor shall reinstate all damage of every sort mentioned in this clause, so as to deliver up the
whole of the Contract works complete to and perfect in every respect and so as to make good or

otherwise satisfy all claims for damage to the property of third parties.

An insurance policy covering third party liability shall be taken by the contractor to cover the
loss/disablement of human life (persons not belonging to the contractor). This shall also cover the risk
of damages to other's materials/equipment/properties including those, if any of the banks during
construction/erection/commissioning of the said contract work at site. The value of third-party liability
for compensation for loss of human life or full/partial disablement shall be of required statutory value for
full and partial disablement and shall nevertheless cover such compensation as may be awarded by a
court of law. Cover for damage to other's equipment/property shall be as approved by the bank. The
sub-contractors of the contractor shall not be holders or beneficiaries in the policy nor shall they be
named in the policy. The bank shall be the principal holder of the policy along with the contractor. The
bank reserves the exclusive right to assign the policy.

The Contractor shall indemnify the Employer against all claims which may be made against the
Employer be any member of the public or other third party in respect of anything which may arise in
respect of the works or in consequences thereof and shall at his own expenses arrange to effect and
maintain, until the virtual completion of the contract, with an approved office a policy of insurance in the
joint names of the Employer and the Contractor against such risks and deposit such policy or policies
with the Architect from time to time during the currency of this contract. The Contractor shall also
similarly indemnify the Employer, against all claims which may be made upon the Employer whether
under the Workmen's Compensation Act or any other status in force during the currency of this contract
or at common law in respect of any employee of the Contractor or any Sub-Contractor and shall at his
own expenses effect and maintain, in the joint names of the Employer and the Contractor against such
risks and deposit such policy or policies with the Architect from time to time during currency of the

Contract.

The Contractor shall be responsible for any liability which may be executed from the Insurance Policies
above referred to and also for all other damage to any person, animal or property arising out of the
incidental to the negligent or defective carrying out of this Contract transit, storage, erection, testing &
commissioning policy. He shall also indemnify the Employer in respect of any costs, charges or
expenses arising out of any claim or proceedings and also in respect of any award of compensation or
damages arising therefrom.
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25.

The Employer shall be entitled to deduct the amount of any damage, compensation, costs, charges and
expense arising of accruing from or in respect of any such claims or damage from any or all sums due

or to become due to the Contractor without prejudice to the Employer's other rights in respect thereof.

The contractor shall, within 7 days from the date of work order, insure the works at his cost and keep
them insure until the virtual completion of works, against loss or damage by fire with an office in the
joint names of the employer and the contractor (the name of the former being placed first in the
policy) for the full amount of the contract. Such policy shall cover the property of the "Employer"
only. The contractor shall deposit the policy and receipts for the premium with the employer
within 7 days from the date of work order. In default of the contractor, insuring as provided above,
the employer may so insure the works and may deduct the premium paid from any moneys due or which
may become due to the Contractor without prejudice to the other rights of the Employer in respect of
such default. In case it becomes necessary to suspend the works, the Contractor shall as soon as the
claim under the policy is settled, or the work reinstated by the Insurance Office, should they elect to do
so, proceed with all due diligence with the completion of the works in same manner as though the fire
had not occurred and in all respects under the same conditions of Contract. The Contractor in case of
rebuilding or reinstatement after fire shall be entitled to such extension of time for completion as deems
fit.

Date of commencement and completion: The Contractor shall be allowed admittance to the site on

"Date of Commencement" stated in the Appendix hereto, or each later date as may be specified by the
Employer and be shall thereupon and forthwith begin the works and shall regularly proceed with and
complete the same (except such painting or other decorative work as the bank may desire to delay) or
before the "Date of Completion” stated in the Appendix subject nevertheless to provisions for extension

of time hereinafter contained.

29.Contractor's failure to comply with Employers instruction: If the Contractor after receipt of written

notice from the Employer requiring compliance within 10 days fails to comply with such further drawings
and/or Bank's instructions the Employer may employ and pay other persons to execute any such work
whatsoever that may be necessary to give effect thereto, and all costs incurred in connection therewith
shall be recoverable from the Contractor by the Employer as a debt or may be deducted by him from

any moneys due to the Contractor.

30.Termination of Contract by the Employer: If the Contractor being an individual or a firm commits any

"act of insolvency" or shall be adjudged an insolvent or being an incorporated company shall have an
order for compulsory winding up made against it or pass an effective resolution for winding up voluntarily
or subject to the supervisions of the court and the Official Assignee or the Liquidator in such acts of

insolvency or winding up, as the case may be, shall be unable within seven days after notice to him
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(ii)

(iii)

(iv)

(v)

requiring him to do so to show the reasonable satisfaction of the Architect that he is able to carry out

and fulfill the Contract and to give security therefore, if so required by the Architect.

Or if the Contractor (whether an individual, first or incorporated company shall suffer execution or other

process of court attaching property to be issued against the Contractor.

Or shall suffer any payment under this contract to be attached by or on behalf of any of the creditors of

the Contractors.

Or shall assign to sublet this Contract without the consent in writing of the Employer first had and
obtained.
Or shall charge or encumber this Contract or any payments due or which may become due to the

Contractor hereunder.

Has abandoned the Contract, or

Has failed to commence the works, or has without any lawful excuse under these
conditions suspended the progresses of the works for fourteen days after receiving from the Bank
notice to proceed or

Has failed to proceed with the work with such due diligence and failed to make such due progress as
would enable the works to be completed within the time agreed upon, or

Has failed to remove materials from the site or to pull down and replace work for seven days receiving
from the Bank written notice that the said materials or work were condemned and rejected by the

Bank's Engineer under these conditions' or

Has neglected or failed persistently to observe and perform all of any of the acts, matter or things by
the Contract to be observed and performed by the Contractor for seven days after written notice shall

have been given to the Contractor requiring the Contractor to observe or perform the same.

Then and in any of the said cases the Employer may, notwithstanding any previous waiver, after giving
seven days’ notice in writing to the Contractor, determine the Contract, the whole of which shall continue
in force as fully as if the Contract has not been so determined, and so if the works subsequently execute
had been executed by or on behalf of the Contractor. And further, the Employer by his agents or
servants may enter upon and taken possession of the works and all plant, tools scaffoldings, sheds,
machinery, steam and other power utensils and materials lying upon the premises or the adjoining lands
or roads, and use the same as his own property or may employ the same by means of his own servants
and workmen in carrying on and completing the work or by employing any other Contractor or other
person or persons to complete the works, and the Contractor shall not in any way interrupt or do any
act matter or thing to prevent or hinder such other contractor or other person or persons employed for
completing and finishing or using the materials and plant for the works. When the works shall be
completed or as soon thereafter as convenient the Bank shall give a notice in writing to the Contractor

to remove his surplus materials and plant, and should the Contractor fail to do so within a period of
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31.

32.

33.

fourteen days after receipt thereof by him, the Employer may sell the same by public auction, and give
credit to the Contractor for the net amount realised. The employer shall thereafter ascertain and certify
in writing under his hand what of the said plant and materials so taken possessions or by the Employer
and the expenses or loss which the Employer shall have been put to in procuring the works to be
completed and the amount. If any, owing the Contractor and the amount which shall be so certified shall
thereupon be paid by the Employer to the Contractor or by the Contractor to the Employer, as the case

may be, and the Certificate of the Bank shall be final and conclusive between the parties.

Termination of Contract by Contractor: If this payment of the amount payable by the Employer under

Certificate of the Bank's Engineer shall be in arrears and unpaid for thirty days after notice in writing
requiring payment of the amount as aforesaid shall have been given by the Contractor to the Employer,
or if the Employer interferes with or obstructs the issue of any such Certificate, or if the Employer shall
repudiate the Contract, or if the works be stopped for three months under the order of the Architect or
the Employer or by any injunction or other order of any court of Law, then and in any of the said cases
the Contractor shall be in liberty to determine the Contract by notice in writing to the Employer, and he
shall be entitled to recover from the Employer, payment for all works executed and for any loss he may
sustain upon any plant or materials supplied or purchased or prepared for the purpose or the Contract.
In arriving at the amount of such payment the net rates contained in the Contractor's original Tender

shall be followed or where the same may not apply valuation.

Delayed Payment: Any amounts payable by the Employer to the Contractor shall, if not paid within the

'Period of Honouring Certificates' names in the Appendix carry interest at the rate named in the
Appendix as the "Rate of interest for delayed payment" from the date upon which sum ought to have

been paid by the Employer until the payment.

Settlement of disputes by Arbitration: All disputes and differences of any kind whatever arising out

of or in connection with the contract or the carrying out of the works (whether during the progress of the
works or after the completion and whether before or after the determination abandonment or breach of
the contract) shall be referred to and settled by the Bank who shall state its decision in writing. Such
decision may be in the form of a final certificate or otherwise. But if either the Contractor be dissatisfied
on any matter on which a decision is taken by the Bank as above, except any of the expected matter
the Contractor may within 28 days after receiving notice of such decision give a written notice to the
other party requiring that the matters in dispute be arbitrated upon. Such written notice shall specify the
matters, which are in dispute or difference of which such written notice has been given. If both the
parties agree, a single arbitrator would be appointed for the purpose. In case no agreement could be
reached on the appointment of single arbitrator, both the parties will nominate one person each as an
arbitrator on their behalf. The two arbitrators nominated by the parties shall nominate one more person
to act as third arbitrator or umpire. The arbitrator or Arbitrators, as the case may be, shall have power

to open up, review and revise any certificate, opinion, decision, requisition or notice, save in regard to
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the excepted matters, referred to in the preceding clause, and to determine all matters to dispute which

shall be submitted to arbitration and of which notice shall have been given as aforesaid.

The arbitrator or Arbitrators, as the case may be, shall make his or their award within one year (or such
further extended time as may be decided by him or them as the case may be with the consent of the parties)
from the date of entering on the reference. In case during the arbitration proceedings the parties mutually
settle or compromise their dispute or difference, on the parties filing their joint memorandum of the settlement
or compromise, the Arbitrator or the Arbitrators as the case may be, shall make an award in terms of such
settlement or compromise. Upon any such reference, the decision on the cost incidental to the reference
and Award respectively shall be in the discretion of the arbitrator or Arbitrators as the case may be, who may
determine the amount thereof or direct the same to be taxed as between the party and party, and shall direct
by whom and to whom and in what manner the same shall be borne and paid. This submission shall be
deemed to be a submission to arbitration within the meaning of the Indian Arbitration and Conciliation Act,
1996 or any statutory modification thereof. The award of the arbitrator or Arbitrators, as the case may be,
shall be final and binding on the parties. It is agreed that the Contractor shall not delay the carrying out of
the works by reason of any such matter, question or dispute being referred to arbitration, but shall proceed
with the works with all due diligence and shall until the decision of the Arbitrator or Arbitrators, as the case
may be, is given, abide by the decision of the Bank. No award of the Arbitrator or Arbitrators, as the case
may be, shall relieve the Contractor of his obligations to adhere strictly to the Bank’s instructions with regard
to the actual carrying out of the works. The Employer and the Contractor hereby also agree that arbitration

under this Clause shall be a condition precedent to any right of action under the Contract.

34. Employer entitled to cover compensation paid to workman
If, for any reason, the Employer is obliged, by virtue of the provisions of the Workmen's Compensation Act,

1923, or any statutory modification or re-enactment thereof to pay compensation to a workman employed
by the Contractor in execution of the works, the Employer shall be entitled to recover from the Contractor
the amount of compensation so paid, and without prejudice to the rights of the Employer under the said Act.
The Employer shall be at liberty to recover such amount or any part thereof by deducting it from the security
deposit or from any sum due by the Employer shall not be bound to contest any claim made against it under
the said Act, except on the written request of the Contractor and upon his giving to the Employer full security
to the satisfaction of the Employer for all costs for which the Employer might become liable in consequence

of contesting such claim.

35.Abandonment of works
If at any time after the acceptance of the tender, the Employer shall for any reasons whatsoever not requires

the whole or any part of the works to be carried out, the Bank shall give notice in writing to the Contractor
who shall have no claim to any payment of compensation or other-wise whatsoever on account of any profit

or advantage which he might have derived from the execution of the whole works.

36.Right of employer to terminate contract in the event of death of Contractor or individual
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Without prejudice to any of the rights or remedies under this Contract, if the Contractor, being an individual,

dies, the Employer shall have the option of terminating the contract without incurring any liability for such
termination.

Signature of Contractor

Date: Name:
Designation:
Place: Address:

SCOPE OF WORK & GENERAL TERMS AND CONDITIONS

Comprehensive Annual Maintenance Contract for Horticulture, floor plants and Vertical gardening
Work in Banks Office Building and premises at RBI Bengaluru — Details of items of work- Specifications,

General Terms & Conditions. The Contractor will look after and maintain the Horticulture, floor plants and
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Vertical gardening Work in Banks Office Building and premises at RBI Bengaluru. The detailed terms and

conditions are as follows:

The Contractor shall undertake the following:

1.

10.

11.

12.

To plant & maintain the grass lawns/ garden on regular basis by sweeping, weeding, mowing,
watering, manicure, forking the ground, top dressing with manure mixed soil, mixing the same with
forked soil, spraying pesticides as per requirement, cleaning the areas etc.

To plant all types of new trees / fruit plants / flower plants as and when required by the Bank.

To plant & maintain trees, plants, shrubs, creepers and ground covers etc. (including any new
plantation) spread over the entire campus by weeding, hoeing, mixing good earth and manure,
watering, pruning, removing / plucking of coconuts and other fruits from the trees as per the
requirement of the Bank etc.

To maintain the plants in the vessels/pots for Office/ Residential buildings by regularly carrying out
necessary horticulture operations. Uprooting and disposal of wild growth and weeds from sides of
all buildings.

To spray pesticides, insecticides, fungicides and ecofriendly chemicals for rodent control to protect the
plants from diseases as and when required. To spread urea and manures. Cost of the pesticides,
insecticides, fungicides, fertilizers shall be borne by the contractor. To take appropriate measures for
rodent control in horticulture areas.

To collect garden waste consisting of wild growth, weeds, waste generated by pruning & cutting
operations, pebbles, dead trees, fallen trees, dry leaves etc. surfaced as a result of day-to-day
horticulture operations. To liaising with BBMP/GBA for proper disposal of garden waste at designated
municipal dumping ground. To provide Transport, Tractor with trolley, Labour etc. for this work.

To provide and maintain required equipment, tools & plants.

To provide uniform, gum boots, gloves etc., personal protective equipment (PPE) to the garden
workers deployed in Bank’s campus. The color of the uniform will be decided in consultation with
Bank.

The Contractor shall provide hose pipe of sufficient length for taking water from the existing tap made
available to water the entire garden area/plants and required number of sprinklers (portable) are to be
provided in the lawns at contractor's own cost.

The Contractor shall keep the garden area clean and neat by taking necessary steps like cleaning all
the fallen leaves, brooming, weeding on daily basis.

The unwanted/dry/dead branches of the trees hindering the natural light into the buildings and
drooping branches shall be cut as and when required after ensuring the safety measures and the cut
branches shall immediately be carted away from the premises. The Contractor shall arrange required
machinery (lifter, etc.) to remove dead branches at any height of trees. If any permission is required
from the Forest (BBMP) Authorities, the contractor has to arrange the same at his own cost. If any
delay in the same, the same will got done by other agency and an equivalent amount will be deducted
from his bills.

The Contractor shall arrange to cut and cart away the dead tree/s and trees uprooted / fallen due to
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13.

14.
15.

16.

17.

18.

19.
20.

21.

22.

23.

24,

25.

wind at his own cost.

The Contractor shall arrange for removal of deadwood, dried/fallen leaves etc., and cart them away
the debris from the premises with the approval of bank.

The contractor shall arrange for regular weeding out of the wild growth in the entire premises.

No trees shall be cut without prior approval of the Bank and permission from the Forest (BBMP)
Authorities.

In case of the plants purchased initially by the Bank, the Contractor should arrange to replace the
existing plants without additional cost, if any, if the plant dies during the period of AMC.

The contractor should bring best quality manure, urea, red earth and sand required for growth of plants,
lawns etc. as and when required and applied to plants (if Bank requires additionally). The amount
based on the rates approved by the bank shall be paid to the contractor separately.

During the currency of the contract the contractor shall not claim for any additional
remuneration/reimbursement of expenses over and above the contracted amount of compensation.
The service personnel so engaged by contractor would always be deemed to be his/their personnel
and would not have any claim on the Bank whatsoever.

All potted plants should be repotted with new red earth and sand half yearly at contractor's own cost.
The necessary nurseries to replace periodically the dead plants, creating new patterns etc. are to be
maintained by the contractor at the site at his own cost.

The flower/plant pots are to be kept in corridors of Visiting Officers™ flats (VOFs)/Transit holiday
homes/Dispensary/Gym room etc. and are to be periodically shifted to outside and re-shifted back.
The contractor at any given point of time shall have a stock of the various seasonal flowering plants
in pots (Total 50 pots approximately) as stipulated in Annexure 2 at the property. The Contactor
shall maintain a nursery for these flowering plants or can make arrangements with any nurseries. The
entire cost of maintaining the flowering and green plants rest with the contractor.

The Contractor shall maintain the flower beds and shall ensure that the seasonal flowers are replaced
at every cycle without fail. At no given point of time the flower beds should be empty.

The contractor shall make arrangement of potted flowering plants on special days like Republic Day,
Independence Day and any other event conducted by the bank/welfare association in the premises.
Any Other work as and when required.

The personnel deployed should be well experienced and trained adequately and of sound health. The
workers / staff employed should be well groomed and shall wear color code Uniforms, pant + shirt +
safety shoes+ cap + gloves + masks for male and suit/saris The personnel deployed should be well
experienced and trained adequately and of sound health. The workers / staff employed should be well
groomed and shall wear color code Uniforms, pant + shirt + safety shoes+ cap + gloves + masks for
male and suit/saris + aprons + cap + Gloves+ safety shoes for ladies staff. Any indecent behavior or
suspicious activities of the Staff employed shall be viewed seriously and a suitable penalty as per
Terms of the contract, above shall be levied on the contractor. The contractor will be required to submit
daily labour report duly signed by Facility Manager to the Banks Caretaker. The contractor must
employ labourers who are adult and should not be above age of 50 years and should be well behaved

labours only. Employment of child labour will lead to termination of the contract. They should have
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26.

27.

28.

29.

30.

31.

32.
33.

34.

35.

36.

37.
38.

39.

knowledge of local language and preferably Hindi also.

Insurance Clause: The contractor should indemnify the Bank for any loss / damage caused to the
Bank's properties / persons or claims made against the Bank by the public / any other third party, the
contractor at his own expenses arrange to make policy of Insurance with the Bank covering all claims
made under the Workmen's Compensation Act or any other statute in force till the completion of the
contract.

The contractor should adhere to the provisions of the Minimum Wages Act and other related labour
Acts enacted by the Central Governments from time to time.

The agreed contract amount shall be fixed throughout the tenure of contract and will not subject to any
fluctuations due to increase in the cost of materials, labour. Rate quoted shall also include Sale tax,
Octroi, Income Tax, Work Contract Tax, GST or any other taxes required under the statute, if any, no
additional amount will be paid.

The contract will be for a period of one year. The Bank may cancel the contract after giving a notice of
one month to the Contractor. If the Contractor wants to cancel the contract, he will have to give a
notice of two months to the Bank in advance. The contract can be renewed subject to the satisfactory
service rendered by the Contractor and on mutual agreed condition by both the parties.

The contractor shall arrange to carry out police verification of the staff employed by him and submit
the verified documents.

The tender for the work shall remain open for acceptance for a period of 90 days from the date of
opening of Part Il of tender. If any tenderer withdraws his tender before the said period, then the Bank
shall be at liberty to forfeit the EMD deposited along with the tender.

The bank has reserved the right to accept or cancel the tender at any point of time

Bank is not bound to accept the lowest on any tender. The Bank reserves the right to withhold the
issue of application form/quotation to any or all the applicants and split award the work to different
agencies without assigning any reason therefor.

The monthly payment (Annual amount quoted /12) against respective items mentioned in schedule of
guantity will be made after satisfactory completion of work and the certificate from the official/s
designated for the purpose.

All the monthly bills should be submitted separately with the Asst Caretakers certificate duly attached
along with Annexure.

The Contractor at Main Office Premises should maintain the vertical gardening (Entrance, Executive
VOF & Samadhan department), if required with replacement at his own cost.

The contractor shall make arrangements for watering of plants during extended holidays.

A penalty of Rs.100 (One hundred rupees) per flowering plant or the cost of the plant whichever
is higher will be levied on the contractor for non-maintenance of plants.

Penalty; - In case of any workman required as per the Scope of Work is absent on any day or for a
period and the contractor fails to arrange an alternative workman for the said day or the period, the
employer has the right to deduct a proportionate amount equal to the daily wage of the requisite
workman for the days of absenteeism from the bill. Further, if engaged workmen is not able to attend

complaints or carry out any maintenance work or is not present in the premise during the official hours
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and the employer has deputed any other labour (directly or through another contractor) to rectify the
work, then the employer can deduct any such amount payable to another contractor for the work from
the monthly bill of the contractor. An amount of ¥1,484/- (Rupees One Thousand Four Hundred
and Eighty Four Only) will be charged as penalty, if any defect/s (of major systems) intimated to
the Contractor is not rectified within four (04) hours of intimation. However, maximum deduction on
this account shall not exceed 10% value of the base contract value.

> Services at Regional Director’s Residence:

1. Complete maintenance of Kitchen Garden in terrace including vegetable seeds, medicinal plants, fruit
and flower bearing plants, etc.

Maintenance of Seasonal flower plants and Indoor plants.

3. To spray pesticides, insecticides, fungicides and eco-friendly chemicals for rodent control to protect the
plants from diseases as and when required. To spread urea and manures. Cost of the pesticides,
insecticides, fungicides, fertilizers shall be borne by the contractor. To take appropriate measures for
rodent control in horticulture areas.

4. All other works relating to gardening / horticulture services as mentioned for Bank’s Office premises &
Residential Colonies.

> Indoor plants in Main Office Building:

1. The contractor shall maintain the current potted plants and also supply variety of indoor plants with

pots and base plates as per the list approved by the Bank.

2. Forcommon passage/ lift lobby /corridors etc. - 2.5 ft. height or standard height.

3. For fourth floors (Executive Area and Reginal Director’s room) — ornamental plants with decorative pots
and base plates.

4. For vertical gardens, the contractor shall undertake the work of pruning and trimming of shrubs, cutting
and removal of dead leaves, spraying pesticides/ fertilizer, adding/ replacing manure. Cleaning the area,
taking plant protection measures, washing of plants and overall upkeep of the vertical garden. If any plant

is found dead, the same should be brought to the notice of the Bank.

» Location of Floor plants:

Sr. Location

No.

1. Lift Area (3 floors)

2. Guest House - VOF

3. Floor plants at Ground Floor,01st, 2" 3 floor, 4" floor and Estate
Department

4, Floor plants at VOF

39




» List of Indoor Plants (Indicative):

1 China Palm and Rapish palm
2 Areca Palm

3 Croton

4 Dracaena Mahatma

5 Aglaonema

6 Snake Plants

7 Chinese Evergreen

8 Peace lily and Anthurium

9 Jade Plants and Singonium

Note - The contractor shall have no right to claim any cost/damage/loss due to theft, fire etc. If at any
stage during the currency of contract, the quality & variety of plants and flowers, performance of the
contractor etc. is not found satisfactory, the contract will be terminated forthwith, and Performance

Security deposit will be forfeited.

2. Potted plants shall be kept as directed by Caretaker & Security Officer in the Bank’s Office buildings and
common area of Senior Officer cabins. Subsequent placing of plants/flowers at the designated place will

be the responsibility of the firm.

3. All Plants should be replaced every month (if found dull, dried, grown too tall and sand as directed by
Caretaker of the office, P&SO and Estate Department) at the cost of the contractor with fresh potted

plants.

4. Plants which go dry/sick and are not healthy shall be replaced as and when required or directed. It will

be informed by the Caretaker/Security Officer and Estate Department.

5.The contractor may be advised for arranging potted plants in Conference Room/Committee Rooms on
the date of meetings or during seminars, visits of VIP’s or any other event. Intimation for this will be given
one day in advance, if necessary. Further flowering potted plants (approximately 30 pots may be provided
one day before such meeting and visits by Executives (as and when required by the Bank and list of
flowering plants will also be provided by the Bank)). The same may be provided on rental basis and the

payment will be made after providing the service.
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6. The contractor shall make arrangement of potted flowering plants (number will be indicated as per the
requirement) on special days like Republic Day, Independence Day and any other event conducted by
the bank/welfare association in the premises on rental basis and a separate payment will be made after

providing the service.

7.The rate shall include cost of Manures, fertilizers, insecticides, pesticides, black/ red fertile soil etc.

» Seasonal Flower Plants with pots on rental basis:

The contractor shall supply 100 potted seasonal flower plants in Main Office Building, seedlings

& bulb seeds of seasonal flowers as per the list below approved by the Bank on rental basis
(Quarterly).

It will be the sole responsibility of contractor to grow & develop good number of flower beds all around
the Bank’s premises, to maintain all soft areas in between the existing trees, shrubs, creepers, ground
covers and lawns and areas where plants are not there in the Banks premises as per direction of

Caretaker/Security.

List of Seasonal Flower Plants (indicative):

Summer — Apr toOthers — Jul to Sept Other — Oct to Dec  Winter — Jan to Mar
June

Pentas, Petunias,Champak, Anthurium, lilies,Champak, Anthurium,Dianthus, Petunia,
Chrysanthemum, Peace Lily, Sunflowerlilies, Peace Lily,Chrysanthemum,
Marigold, Sunflower,Bougainvillea, Pentas,Sunflower, Roses, Gernariums,
Hibiscus, Zinnias,|Cosmos, Petunias,Bougainvillea, Pentas,Marigold,Pansies,
Cosmos andAllamanda, Begonia Cosmos, Petunias,/Calendulas,

Portulaca, Begonia )Allamanda, Cornflower Daisy,Cornflower

The list is illustrative and not exhaustive. The Contactor shall maintain a nursery (Green House already
exists in MOB) for these flowering plants for cultivation from seeds or can make arrangements with any
nurseries to procure full grown plants. The entire cost of maintaining the flowering plants rests with the

contractor including transportation if procured from nurseries.

> Manure, Fertilizers & Insecticides:

Cost of Manures, fertilizers, insecticides, pesticides, black/ red fertile soil etc. shall be borne by
the contractor and will be supplied as per direction and/or in consultation with the Bank. Supplied

items shall be used in the garden/ lawn, seasonal flower plants, Indoor Plants, Vertical Garden, etc.
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The contractor may be called to supply and use the following items as and when required or directed by
the Bank.

Manure Pesticides/ insecticides/ fungicides, Eco

friendly chemicals

etc.

Cow-dung (Well composed), Garden Soil, [Malathion, Roger, Metacystox,
Fine Sand, Urea, Bone Meal, Neem Qil Cake [Chloropyriphos, Nuvan, Gypsum, Bavistin,
(Pulverised), DAP, Agromeal j) Blitox, Ratol, Rose Food, Daisis, Rootex etc.

\Vermicompost, Zinc, Mustered oil cake,

Red oxide paint etc.

» Tools and equipment:

The Contractor has to provide all the tools including heavy machines, Long Cutters, Scissors, Long
ladders, Sickles, Khurpi, Spade, ropes, Pallis for collecting waste, Rubber pipe bundles, sprinklers etc.
as and when required or directed by the Bank during execution of work without any extra cost to the
Bank.

» Maintenance:

Sr. No. DESCRIPTION FREQUENCY
Weed removal Once in 10 days (07 days
Maintenance of during rainy season)
grass lawns & |[Cutting with lawn mower Fortnightly (weekly during
1. grass belts rainy season)
Hoeing and minor digging - Fortnightly
Manure/ fertilizer etc. IAs and when required
\Watering Regularly and

immediately after mowing of

lawns
Cleaning of lawns/ removal Regularly / Daily
of foreign materials
Change of soil and grass As and when required or

directed by Bank

Note - If extra manpower is required to clear the wild growth & weeds during rainy season the same shall

be deployed by the contractor (cost of extra manpower shall be borne by the contractor)
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Sr. No.

Maintenance of
trees, shrubs,
creepers,

etc.

DESCRIPTION

Trimming / Pruning of trees

FREQUENCY
a) Every Six Months or as
required by the Bank

(compulsory)

b) Removal of dead tree
with
BBMP/GBA.

permission

of
The
letter will be
the Bank.
Authority,

permission

provided by
Liaising  with
arrangement of visit by them
if required and obtention of
the permission letter is the
sole responsibility of the

contractor.

c) Removal and disposal of
uprooted or fallen tree with
the
BBMP/GBA.

permission of

Spraying of insecticides,

pesticides etc.

As and when required or
directed by Bank

Pruning of Creepers

Mixing manure and fertilizers

Weeding of plant base and

In every 03 week (every

surroundings 10 days during rainy
season)
Hoeing/Trimming Twice a year

Pruning of shrubs

Every 45 days (every 30

days during rainy

season)

\Watering

Regularly / Daily

Note - If any specialized workers, heavy machine or equipment is required for the above process its

expenses shall be borne by the contractor.

Sr. No.

Maintenance of

potted

DESCRIPTION

FREQUENCY

Soil / manure/ fertilizers

As applicable to the type of

plant currently

available/replaced/provided
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3. plants by the contractor

Support & dressing As and when required or

directed by Bank

Cleaning/ washing of Plants Weekly

Sr. No. DESCRIPTION FREQUENCY
4, Maintenance  of [Cutting / digging / fertilizers JAs and when required or
flower beds Scraping / removal of dead directed by Bank

plants/ removal of debris/
replanting flower beds /
pruning / weeding / trimming

Manicure

Watering / maintenance / Regularly / Daily

cleaning

Note — The contractor should take care of seedlings & bulb seeds of seasonal flowers (Winter & Summer)

and develop good number of flower beds all around the Bank’s premises.

Sr. No. DESCRIPTION FREQUENCY

5. Maintenance Cutting / digging / fertilizers /As and when required or
Of seasonal Scraping / removal of deaddirected by Bank
flowers plants/ removal of debris/
plants

manicure /soil / support &

dressing

Watering / Maintenance [ |Regularly / Daily

cleaning
Sr. No. DESCRIPTION FREQUENCY
6. Maintenance of Removal & replacement of deadlAs and when required or
vertical plants/pots / manicure directed by the Bank
garden soil/manure
\Watering / maintenance / Regularly / Daily
cleaning
Maintenance of  vertical |As and when required or
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panel directed by the Bank

» Tree Cutting:

i) Trimming/ Pruning of trees-

a) Trimming/pruning of the tree branches and removal of debris, away from the Bank’s premises
shall be done before onset of monsoon and then after every Six months or as required by the Bank.
Necessary approval from the Bank and permission from BBMP/GBA (State Government authorities) shall
be taken prior to the work. The responsibility of liaising with BBMP/GBA gardening/tree cutting
department for getting necessary required approvals, whenever required, including taking photographs

of trees shall rest with the contractor.

b) Contractor shall survey the Bank premises before quoting rates. Irrespective of height of the
trees, if required, the Contractor shall have to carry out trimming/ pruning of trees and remove debris,
away from the Bank’s premises. Contractor shall have to arrange for specialized equipment (like cranes,
mechanised saw), machines, additional manpower, etc. for this work and no extra payment will be made

for the same by the Bank.

C) The contractor shall make their own arrangements for storing the necessary tools plants,

materials, equipment at a place shown by the Bank in respective premises.

d) The entire work shall be carried out in consultation with AM/Mgr. (P&S) and Caretaker.

ii) Removal of Dead Tree —

The cutting of dead tree and removal of debris away from the Bank’s premises wherever/whenever
required shall be considered after taking necessary prior approval from Bank and permission from
BBPM/GBA (State authorities). Contractor shall have to arrange for specialized equipment, machine,

manpower, etc. if required for this work and no extra payment will be made for the same by the Bank.

iii) Removal of Fallen/ uprooted tree —

Fallen tree shall be disposed away from the Bank’s/ residential premises wherever/whenever required.
Necessary prior approval from Bank and permission from BBMP/GBA (State authorities), if any, shall be
taken by the contractor. Contactor shall have to arrange for specialized equipment, machine, manpower,

etc. for this work and no extra payment will be made for the same by the Bank.

> Work Description

Gardener —

1. Watering, trimming, manure spraying, pruning and removing all the wild grass and weeds in the garden
area, spraying of pesticides as and when required or directed by the Bank.

2. Carrying out all gardening operations for the proper growth of plants and uniform thickness/density of
grass in lawn.
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Remove the debris generated due to gardening process away from the Bank’s premises.

4. To interact with the caretaker/ Bank’s representative and take their feedback to improve the

performance, wherever required.

Helper —

To carry out all the works allocated by gardener and Horticulturalist.

Watering, trimming, manure spraying, pruning and removing all the wild grass and weeds in the garden
area, spraying of pesticides, changing soil as and when required.

Keeping the garden/lawn area clean and neat in appearance including removal of dried/fallen
leaves/sticks/ branches of trees and other waste material & disposal thereof.

The wild growth in the entire premises (even if not in the garden Area) shall be uprooted off once in a

month (including periphery of Buildings).

Manpower Requirement:

Sr Name of Colony Gardening Worker
No Gardener Helper (Mali)
(Head Mali)
A Office Buildings
1 Main Office Building 2 5
Total: 7

The Contractor’s Bills should be prepared based on the actual work done and actual manpower deployed
and declaration on usage of eco-friendly chemicals as approved by the Bank. The charges quoted should
include wages, transportation charges, providing and maintenance of kit containing all tools, cleaning
materials like nylon brush, broom, detergent, toilet cleaner, soft cloth, detergents etc. required for the
work, incidental charges and contractors profit and overhead and taxes as may be levied by statutory

authorities.

The scope of services to be rendered under the contract has been broad defined in schedule of Quantity;
accordingly, the amount has to be quoted by the bidders. No separate payment will be made for these

items.

The bank has reserved the right to accept or cancel the tender at any point of time

Bank is not bound to accept the lowest on any tender. The Bank reserves the right to withhold the issue
of application form/quotation to any or all the applicants and split award the work to different agencies

without assigning any reason therefor.

The monthly payment (=Annual amount quoted /12) against respective items mentioned in schedule of
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>

a)
b)

guantity will be made after satisfactory completion of work and the certificate from the official/s designated
for the purpose.
List of acts and omissions for which fines can be imposed in accordance with rule 10 (vi) contractor’'s
labour regulations

Wilful insubordination or disobedience, whether alone or in combination with other.

Theft, fraud or dishonesty in connection with the Contractors beside a business or property of Reserve

Bank of India.

Taking or giving bribes or any illegal gratifications.

Habitual late attendance.

Drunkenness fighting, riotous or disorderly or indifferent behavior.

Habitual negligence.

Smoking near or around the area where combustible or other materials are locked.

Habitual indiscipline.

Causing damage to work in the progress or to property of the Reserve Bank of India or of the Contractor.

Sleeping on duty.

Malingering or slowing down work. Giving of false information regarding name, age father's name etc.

Habitual loss of wage cards supplied by the employers.

m) Unauthorized use of employer’s property for manufacturing or making of unauthorized articles at the

>

workplace.

Bad workmanship and maintenance by skilled workers which is not approved by the Reserve Bank of
India and for which the contractors are compelled to undertake rectifications.

Making false complaints and/or misleading statements.

Engaging on trade within the premises of the establishments.

Any unauthorized divulgence of business affairs of the employees.

Collection or canvassing for the collection of any money within the premises of an establishment unless
authorized by the employer.

Holding meeting inside the premises without previous sanction of the employers.

Threatening or intimidating any workman or employer during the Working hours within the premises

All the monthly bill should be submitted separately with the Asst Caretakers certificate duly attached along

with Annexure.

Date: Signature

Place: Name of Tenderer:

Address with seal:

Safety Code
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The workmen / staff deployed, by the contractor for housekeeping control services, (if necessary) shall
wear Personal Protective Equipment (PPES) / accessories such as face masks, hand gloves, safety shoes
etc.

No portable single ladder shall be over 8 meters in length. The width between the side rails shall not be
less than 30 cm. (clear) and the distance between two adjacent rungs shall not be more than 30 cm. When
a ladder is used an extra mazdoor shall be engaged for holding the ladder.

First-aid appliances, including adequate supply of sterilized dressings, cotton wool shall be maintained in
a readily accessible place for the use of staff deployed by the Tenderer.

In case of any mishap, the injured person shall be taken to a public hospital without loss of time, where
the injury necessitates hospitalization.

Suitable and strong scaffolds should be provided for workmen for all works that cannot be safely done
from the ground.

No floor, roof or other part of the structure shall be overloaded with debris or materials as to render it
unsafe.

Hoisting machines and tackle used in the works, including their attachments, anchorage and supports
shall be in perfect condition

Fire safety measures shall be adhered to as per local bye laws.

Whenever electric power is used for attending works, prior permission must be taken from Bank’s
Electrical Engineer.
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CHECKLIST OF DOCUMENTS TO BE UPLOADED

Signed copies of the following documents (with appropriate stamp of the companies) as given below along
with this checklist form needs to be scanned and uploaded on MSTC website.

Sl. Documents to be uploaded. Uploaded (Yes / No)
No.

1 |Commercial Conditions

2 JAnnexure-C Format for power of attorney for signing of
application/proposal

3 |Annexure- D Complaint Escalation Matrix

4 |Annexure —E Undertaking / Declaration / Certificate by the
Bidder regarding country sharing land border with India

5 |Annexure F — Indemnifying the Employer against Contract
labour Rules/regulations

Annexure G — Indemnifying the Employer against Patent Rights

7 Annexure H - Undertaking regarding declaration of debarment
by public institution(s)
8 |Proof of remittance of Earnest Money Deposit.

9 Signed and stamped tender document by the bidder

NOTE: Format of Annexures C, D, E, F, G, & H, mentioned above have been enclosed with the tender
document. Bidders are advised to fill in the of the Annexures in the format exactly as provided by the Bank.
The Bank shall have the right to independently verify the above specified documents.

The Bank shall evaluate the said reports before opening of price bid of the tenderers. If any tenderer is not
found to possess the required eligibility for participating in the tendering process at any point of time and/or
his performance reports received from his clients and/or his bankers are found unsatisfactory, the Bank
reserves the right to reject his offer even after opening of Part-1 of the tender. The Bank is not bound to
assign any reason for doing so.

Place: Name & Signature of the Contractor along with seal

Date:
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Commercial Conditions

Sr. | Description Bank's terms Whether acceptable
No. to
the tenderer or not
(please indicate
YES or NO)
1. Validity 90 days from the opening of Part-I
2. EMD NEFT/DD for ¥83,120/- in favour of RBI Bengaluru
(No interest shall be payable on EMD).
3. Prices Shall remain firm for the entire period of contract.
4, Contract period 1 year from the date of issue of work order.
6 Penalty clause As per clause 20 of Special Terms & Conditions of]
the tender.
8 Terms of payment As per terms and conditions
9 Insurance As per clause 38 of General Instructions

Contractors of the tender

Part 1l should not contain any terms and conditions but only priced bill of quantity. Terms and conditions, if
any, incorporated in Part Il, will not be valid or considered.

Place:

Date:

Name & Signature of the Contractor
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Annexure-A: Proforma of Bank Guarantee for Earnest Money Deposit / Bid Security

(On Non-Judicial Stamp Paper of appropriate value)

Place:
Date:

The Regional Director
Estate Department
Reserve Bank of India
Bengaluru.

Dear Sir / Madam,

NAME Of WWOTK: 1.uuiiiiiiii ittt iine e rasnesrannerasnssssnnssasnnsrannsrasnnsrannsrannnns

Ref: NIT / Advt. No. Date: ...

WHEREAS

The Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Marg, Mumbai
(hereinafter called the ‘RBI’) has invited tenders for the captioned work (Hereinafter called “the said
tender”) on the terms and conditions mentioned in the said tender documents.

It is one of the terms of invitation of tenders that the tenderer shall furnish a Bank Guarantee for a
sumof¥ —_____ (Rupees only) as Earnest Money Deposit (EMD).

M/s. (Name of the Tenderer / Bidder), (hereinafter called as ‘the Tenderer / Bidder’), who are our
Clients / Constituents intend to submit their tender / Bid for the said work and have requested us to
furnish Bank Guarantee to RBI in respect of the said sum of ¥ _(Rupees
only) in respect of EMD.

NOW THIS GUARANTEE WITNESSETH

We  (Name of the Bank) do hereby agree with and undertake to RBI, their Successors, Assigns
that in the event of the RBI coming to the conclusion that the Tenderer have not performed their
obligations under the said conditions of the tender or have committed a breach thereof, which
conclusion shall be binding on us as well as the said Tenderer, we shall on demand by the RBI, pay
without demur to the RBI, a sum of (Rupees

only) or any lower amount that may be demanded by the RBI. Our guarantee shall be treated as
equivalent to the Earnest Money Deposit for the due performance of the obligations of the Tenderer
under the said Conditions, provided, however, that our liability against such sum shall not exceed the
sum of ¥ (Rupees only).

We also agree to undertake to and confirm that the sum not exceeding ¥ _(Rupees —_____only)
as aforesaid shall be paid by us without any demur or protest, merely on demand from the RBI on
receipt of a notice in writing stating that the amount is due to them and we shall not ask for any further
proof or evidence and the notice from the RBI shall be conclusive and binding on us and shall not be
guestioned by us in any respect or manner whatsoever. We undertake to pay the amount claimed by
the RBI within a period of one week from the date of receipt of the notice as aforesaid.

We confirm that our obligation to the RBI under this guarantee shall be independent of the agreement
or agreements or other understandings between the RBI and the Tenderer. This guarantee shall not
be revoked by us without prior consent in writing of the RBI.

We hereby further agree that:
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a) Any forbearance or commission on the part of the RBI in enforcing the conditions of the said
agreement or in compliance with any of the terms and conditions stipulated in the said tender and/or
hereunder or granting of any time or showing of any indulgence by the RBI to the Tenderer or any
other matters in connection therewith shall not discharge us in any way and our obligation under this
guarantee. This guarantee shall be discharged only by the performance by the Tenderers of their
obligations and in the event of their failure to do so, by payment by us of the sum not exceeding %
...................... (Rupees ____only).

b) Our liability under these presents shall not exceed the sumof X............ (Rupees................ only).

c) Our liability under this agreement shall not be affected by any infirmity or irregularity on the part of
our said constituents/clients in tendering for the said work or their obligations there under or by
dissolution or change in the constitution of our said constituents.

d) This guarantee shall remain in force up to (six months from the last date of receipt of tender) provided
that if so desired by the RBI, this guarantee shall be renewed for a further period as may be indicated
by them on the same terms and conditions as contained herein.

e) Our liability under these presents will terminate unless these presents are renewed as provided
hereinabove on the or on the day when our said constituents comply with their
obligations, as to which a certificate in writing by the RBI alone is the conclusive proof whichever date
is later. Unless a claim or suit or action is filed against us within or any extended
period, all the rights of the RBI against us under this guarantee shall be forfeited and we shall be
released and discharged from all our obligations and liabilities hereunder.

Yours faithfully,

For and on behalf of Bank.

Authorised Official (with seal)
Note: This guarantee will require stamp duty as applicable in the state, where it is executed and shall be
signed by the official whose signature and authority shall be verified).
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Annexure-B: Proforma for Performance Bank Guarantee

(On Non-Judicial Stamp Paper of appropriate value purchased in the name of the Issuing Bank)

Place...... Date.......
To

Regional Director
Estate Department  Reserve Bank of India Bengaluru — 500 001.

Dear Sir,

[\ = T 0 L= 1 A" Lo T o A

WHEREAS Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road, Mumbai, through
its office at Reserve Bank of India, Bengaluru 500 001 (hereinafter called “the RBI”) has awarded the
Contract for the captioned work (hereinafter called the "Contract") to M/s
(Name of the Contractor) (hereinafter called " the said Contractor"”, which expression shall
include its successors and assigns).

AND

Whereas the Contractor is bound by the said Contract to submit to Reserve Bank of India, Bengaluru a
Performance Bank Guarantee for a total amount of Rs..._for the due fulfiiment by the said Contractor
of the terms and conditions contained in the contract. We, ......coccovvivvivivinnnen. (Name of the Bank),
(hereinafter called “the Bank”), at the requestof M/s ....................... , the Contractor, do hereby undertake
to pay to the Reserve Bank of India, an amount not exceeding Rs
as Performance Guarantee for due fulfilment of terms and conditions of the contract.
NOW THIS GUARANTEE WITNESSETH

1. We (Name of the Bank) do hereby agree with and undertake to RBI, their Successors, assigns that in
the event of the RBI coming to the conclusion that the Contractor has not performed his obligations under
the said conditions of the Contract or have committed a breach thereof, which conclusion shall be binding
on us as well as the said Contractor; we shall on demand by the RBI, pay without demur to the RBI, a
sum of Rs or any lower amount that may be demanded by the RBI.
Our guarantee shall be treated as equivalent to the Performance Guarantee Amount for the due
performance of the obligations of the Contractor under the said Contract, provided, however, that our

liability against such sum shall not exceed the sum of Rs

2. We also agree to undertake and confirm that the sum not exceedingly as aforesaid shall be paid by us
without any demur or protest,
merely on demand from the RBI on receipt of a notice in writing stating that the amount is due to them
and we shall not ask for any further proof or evidence and the notice from the RBI shall be conclusive
and binding on us and shall not be questioned by us in any respect or manner whatsoever. The Bank
shall pay to RBI any money so demanded notwithstanding any dispute/disputes raised by the Contractor
in any suit or proceedings pending before any Court, Tribunal or Arbitrator/s relating thereto and the
liability under this guarantee shall be absolute and unequivocal. We undertake to pay the amount claimed
by the RBI within a period of one week from the date of receipt of the notice as aforesaid.
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3.  We confirm that our obligation to the RBI under this guarantee shall be independent of the agreement or
agreements or other understandings between the RBI and the Contractor. 4. This guarantee shall not be
revoked by us without prior consent in writing of the RBI.

We hereby further agree that:

a) Any forbearance or commission on the part of the RBI in enforcing the conditions of the said agreement
or in compliance with any of the terms and conditions stipulated in the said Contract and/or hereunder or
granting of any time or showing of any indulgence by the RBI to the Contractor or any other matters in
connection therewith shall not discharge us in any way and our obligation under this guarantee. This
guarantee shall be discharged only by the performance by the Contractor of their obligations and in the
event of their failure to do so, by payment by us of the sum not exceeding X

b) Our liability under these presents shall not exceed the sum of Rs.

c) Our liability under this agreement shall not be affected by any infirmity or irregularity on the part of our
said constituents/clients or their obligations thereunder or by dissolution or change in the constitution of
our said constituents.

d) This guarantee shall remain in force up to Sixty (60) days beyond the contract period, i.e., up to for this
contract provided that if so desired by the RBI, this guarantee shall be renewed for a further period as
may be indicated by them on the same terms and conditions as contained herein.

e) Our liability under these presents will terminate unless these presents are renewed as provided
hereinabove on the or on the day when our said constituents comply with their obligations, as to which a
certificate in writing by the RBI alone is the conclusive proof whichever date is later. Unless a claim or
suit or action is filed against us within or any extended period, all the rights of the RBI against us under
this guarantee shall be forfeited and we shall be released and discharged from all our obligations and
liabilities hereunder.

In withess whereof, I/We of the Bank have signed and sealed this guarantee on the _ day of
(Month) (Year) being herewith duly authorized.

For and on behalf of (Name of the Bank) Signature and Seal of authorized Bank official

Name:

Designation

Stamp/ Seal of the Bank

Signed, sealed and delivered for and on behalf of the Bank by the above named in the presence of:
Witness 1

Signature ... Name .......ooiiiiiiiii

AdAress ...

(NB: This Performance Bank Guarantee will require stamp duty as applicable in the state, where it is
executed and shall be signed by the official whose signature and authority shall be verified).
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Annexure-C: Format for power of attorney for signing of application/proposal

(On Non-Judicial Stamp Paper of appropriate value)

Know all men by these presents, We. ..., (Name of the
Bidder and address of their registered office) do hereby constitute, appoint and authorize Mr./
VS et e e aeeaeaeas (Name and residential

address of Power of Attorney holder) who is presently employed with us and holding the position of
...................................................................................... as our attorney, to do in our name and on
our behalf, all such acts, deeds, and things necessary in connection with or incidental to our Tender
for. . (Name of the work) including signing and submission of all documents and
providing information / responses to Estate Department RBI, Bengaluru representing us in all matters before
RBI Bengaluru, and generally dealing with RBI Bengaluru in all matters in connection with our proposal for
the said Project.

We hereby agree to ratify all acts, deeds and things lawfully done by our said attorney

Pursuant to this Power of Attorney and that all acts, deeds and things done by our aforesaid attorney shall
and shall always be deemed to have been done by us.

Note

Power of Attorney should be properly stamped and notarized

Power of Attorney furnished shall be irrevocable.

Signature/(s) of the Bidder

Name/(s)

Stamp/Seal of the Bidder

(Note: This guarantee will require stamp duty as applicable in the state, where it is executed and shall be
signed by the official whose signature and authority shall be verified).
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Annexure- D: Complaint Escalation Matrix

Sl.no Support Name Phone no. E-mail ID
Level
1 Level 1
2 Level 2
3 Level 3
4 Level 4

Signature & Seal of the firm
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Annexure - E: Proforma for Undertaking / Declaration / Certificate by the Bidder regarding
country sharing land border with India

To,

The Regional Director
Reserve Bank of India
Estate Department
Bengaluru - 560001.

Sir,

Subject: Undertaking Letter of M/s for participation in the bid for
Comprehensive Annual Maintenance Contract for Horticulture, floor plants and Vertical gardening
Work in Banks Office Building and premises at RBI Bengaluru

[TWe (Name of bidder) have read and understood the contents of the
Office Memorandum (OM) F. No. 6/18/2019-PPD dated July 23, 2020 and its subsequent orders / revision
issued by Public Procurement Division, Department of Expenditure, Ministry of Finance, Government of India
regarding the restrictions on procurement from a bidder of a country which shares a land border with India.
2. Based on the definitions mentioned in the above referred order and its subsequent revisions
regarding the bidder, | / We certify that ............... (Name of the bidder)

Is not from a country sharing land border with India, or

. is from a country sharing land border with India and has been registered with the Competent
Authority, the certificate of which is enclosed, or

is from a country sharing land border with India where Government of India has extended lines of
credit, or

is from a country sharing land border with India where Government of India is engaged in
developmental projects.

(Strikeout whichever of the above is not applicable).

3. | /We hereby certifythat ............................. (Name of bidder) fulfils all requirements in this regard
and is eligible to be considered under the provision of the above referred Office Memorandum and its
subsequent orders / revision. I/We also undertake that l/we .................. (Name of bidder) will not sub-
contract any work to a contractor from such country unless such contractor fulfils all the requirements under
the above referred office memorandum / order.

4, | have understood that, if this Undertaking / Declaration / Certificate submitted by us found
to be false, Bank shall be free to terminate our tender / Work Order. Bank shall also be free to
initiate any legal action in accordance with law including forfeiting of Earnest Money Deposit /
Performance Bank Guarantee / Security Deposit and / or debarring us from participating in
tenders invited by the Bank in future.

Signature and name of the authorized signatory of the firm

Date:
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Annexure-F: Proforma for Indemnifying the Employer against Contract labour
Rules/regulations

(On Non-Judicial Stamp Paper of appropriate value)
To

The Regional Director
Estate Department
Reserve Bank of India

Dear Sir/Madam

...... (name of work)

We, M/s ...l (Name of contractor), hereby undertake that we shall comply with all the statutory
rules/ regulations with regard to the employment of contract labour and their payment.

We also hereby fully indemnify and keep indemnified the Employer, i.e. Reserve Bank of India, against
payments to be made to the contract labour and for the observance of the laws in this regard without

prejudice to our right to claim indemnity from our sub-contractors.

Yours faithfully,

For

Authorised signatory
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Annexure-G: Proforma for Indemnifying the Employer against Patent Rights

(On Non-Judicial Stamp Paper of appropriate value)

To,

The Regional Director
Estate Department
Reserve Bank of India

Dear Sir/Madam

............ (Name of work)

We, M/s (Name of Contractor) hereby undertake to fully indemnify and keep indemnified the
Employer i.e. Reserve Bank of India against any action, claim or proceeding relating to infringement or use of
any patent or design or any alleged patent or design rights and shall ourselves pay any royalties, licence fees
etc. which may be payable in respect of any article or part thereof included in the contract or damages, cost
and charges of all and every sort that may be legally incurred in respect thereof.

In the event of any claims made under or action brought against Employer in respect of any such matters
as aforesaid, we shall, on being notified thereof, at our own expense, settle any dispute or conduct any
litigation that may arise therefrom, provided that we shall not be liable to indemnify the Employer if the
infringement of the patent or design or any alleged patent or design right is the direct result of an order passed
by the Engineer-in-Charge in this behalf.

Yours faithfully,

For

Authorised signatory

NAME AND ADDRESS OF THE CONTRACTOR:

SIGN & SEAL OF THE CONTRACTOR:

Date:

Place:
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Annexure-H: Undertaking regarding declaration of debarment by public institution(s)

(To be submitted by the tenderer on their letterhead)

Name of Work: .............

1. IWe ..o, (Name of the bidder) declares that

a) I/we or any of our allied firm* is/ are not debarred / suspended / blacklisted by any public institution /
entity in India or any other country ason ............. (last date of submission of bid).

b) I/ We or any of our allied firm* have not made any transgression in respect of the code of integrity

(as mentioned in the tender) with any public institution / entity in India or any other country in last three years
ason.......o.oeeuenen. (last date of submission of bid).

C) we will inform the Bank in writing, in case, I/we or any of our allied firm* is/are debarred / suspended
/ blacklisted by any public institution / entity in India or any other country on or before award of work for the
captioned work.

2. IWe i, (Name of the bidder) declare that I/we or our allied firm*
........................... (Name of the allied firm(s)) is/ are debarred / suspended / blacklisted by
.............................. (Name and address of public institution in India or any other country) and the same

effective upto ............. (date). A copy of such letter is attached for your information and record.

(Seal and signature of the bidder)
Date
Place

(Note: strike out one of the above two declarations which is not applicable)
*Allied firm: A firm would be termed as “allied firm” if the management is common, or substantial or

majority shares are owned by the banned/ suspended firm and by virtue of this it has a controlling voice.

Further all successor firms will also be considered as allied firms.
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RESERVE BANK OF INDIA
ESTATE DEPARTMENT
BENGALURU

Tender

Part Il (PRICE BID)

Annual Maintenance Contract for Horticulture, floor plants and Vertical gardening Work

For

in Banks Main Office Building at Nrupathunga Road, Bengaluru

Name of Tenderer:

Address:

Date from which e-Tender will
available on MSTC website

be

February 12, 2026; 12.00 PM onwards

Date & time of Pre-bid meeting

February 19, 2026 at 03.00 PM

Last date of submission of e-Tender

February 26, 2026; till 10.00 AM
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at Nrupathunga Road, Bengaluru

Schedule of Quantity
Name of The Work: - Annual Maintenance Contract for Horticulture, floor plants and Vertical gardening Work in Banks Main Office Building

Item
no.

Description of work

Quantity

Unit

Rate in Rs

Amount in Rs
per Month
/Quarter/Half

year (Rate X

Quantity)

Amount
in Rs per
Annum

Annual charges for carrying out the general
maintenance and cleaning works, by engaging minimum
5 (Five) Mali (considering leave reserve labour) and 2
(Two) experienced Head Mali on daily basis (including
Saturdays, Sundays and holidays) for complete the work
satisfactorily.

Note: Bidders shall

rejected.

quote minimum wages as
specified in the annexure. Bids quoting amounts
below the prescribed minimum wages shall be

Mali (Unskilled)

Each labour per
month

Head Mali (Semi-skilled)

Each labour per
month
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Services Charges and Profit: Maintaining the entire
horticulture work within the Banks Office premises as
specified below, and the green belt outside the
compound wall wherever it exists or is proposed to be
laid under the scope of work, by employing necessary
Head Mali(s) and Malis on a regular basis for six days
per week or a total of 48 hours per week, whichever is
higher. This includes nursing the plants, watering,
periodic trimming, replacing mortalities, replenishing
earth at required intervals, removing weeds and other
unwanted growth, mowing and grooming lawns,
spraying required pesticides and fertilizers at specified
intervals, cleaning all greenery areas at required
intervals, etc., as fully detailed in scope of work (Refer
Part-1 of the tender), to the complete satisfaction of the
Bank. The rate shall include immediate replacement of
dead plants with similar healthy varieties, day-to-day
work, tools and equipment along with their maintenance
charges, insurance, uniforms and uniform maintenance,
and all other miscellaneous charges including

contractor’s profit and overheads

Per Month

Quarterly supply of 100 potted seasonal flower plants
in Main Office Building, seedlings & bulb seeds of
seasonal flowers as per the list below approved by the

Bank on rental basis.

Total no. of
Plants Per
Quarter
(Lumpsum)
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Sub Total
GST@ 18%
Total
Note: -
(2). L1 bidder for each property will be considered for awarding the work
(2). Please note that the quoted rates are inclusive of all taxes etc., if any and rate shall be inclusive of miscellaneous items like tools,

pipes, insurance, etc. The quoted rates should be inclusive of engaging the mechanical equipment such Lawn mower, branch trimmer, tree
pruner etc. for carrying out the day-to-day maintenance activities.

(3). The successful tenderer shall employ only reliable workers and furnish their complete details along with police verification with
their two photographs. In case of any dispute, default like theft or burglary on the part of worker, the contractor will be totally responsible and
initiate action to set it right.

(4). The contractor shall ascertain the scope of work before quoting the rates. After opening the quotation, the award of the contract
for various properties will be decided by the bank based on the lowest rate for each property, previous performance of contractor and scope of
work at different properties.

(5). The rate quoted by the contractor shall comply with minimum wages act of Central Government, Labour Department. The
contractor has to note this and taken into account while quoting the work.

(6). If the contractor has not deployed Head Mali or Mali on a particular day, recovery will be made from the bill as per the banks
standard approved rates for Head Mali and Mali.

(7). The Bank is not bound to accept the lowest or any tender. The Bank reserves the right to split and award the work to different
agencies, Bank reserves the right to accept either in full or in part of any tender. The Bank also reserves the right to reject all the tenders without
(8). The contractor should be guided by the provisions of the Minimum Wages Act and other related labour Acts enacted by the
Central Governments from time to time.

(9). The agreed contract amount shall be fixed throughout the tenure of contract and will not subject to any fluctuations due to increase
in the cost of materials, labour, Sale tax, Octroi, Income Tax, Work Contract Tax, GST or any other taxes required under the statute, if any, no
additional amount will be paid.

(20). The bills will be settled by office after verification of the work done, copy of Caretaker/. Asst Caretaker certification, attendance
etc. The bill, in proper form, must be duly accompanied by details of work carried out in that month and should also be accompanied with the
details of ESI & EPF deposit slip for the previous month along with the copy of Register- Form IX, X, Xl U/r 22, 26(1), 26 (2) of the Minimum
wage (Central) Rule 1950, Minimum wage Act 1948, copy of attendance sheet signed duly verified by Caretaker/Asst Caretaker failing which
the bill will not be accepted. The Contractor’s Bills should be prepared based on the actual work done and actual manpower deployed.

I/'we have understood all terms and conditions mentioned in the Scope of Work, Specifications, General Terms and Conditions mentioned in
Part | of the tender.
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I/we hereby undertake to carry out the work of Garden Maintenance at the Annual rate/s quoted above if quotation is accepted.

I/we shall obey all government rules, regulation, etc which are or may be applicable related to this work.

Place:-
Date :- (Signature of the Contractor with Seal)
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A. Annual Maintenance Contract for Horticulture, floor plants and Vertical gardening Work in Banks Main Office Building at

Nrupathunga Road, Bengaluru (Annexure)

Estimate For Horticulture

Main Office Building

miscellaneous charges. (Contractor should give details of these items)

Min Wages Per Worker Statuary Components Total
Per Day Considered As Per Min
Latest Circular of Wages Per
Central Government for Total Manpower
Minimum Minimum Per
ESI Wages Per Day
@ Day Quoted | Prevalil Total
3.251s Leave | LWF by ife ing as on VI\\;l et
Sl. Man power EPE@12| COMACIO| Bonus@B | Cover | (As per | ooy bate of oy
No Type Required of |3 s & > PET 1 including other| opening of (Rs)
Total 0 % of +0.75% .33% of ageo@ Govt. statutory Tender as | Considering
Ba DA as on | Basic + ©) | employee (6) 6.75% of|  Directi | gpligations per 26 working
.ic 30.09.2 DA as on contributi (6) Ves) Yajue should nof Minimum days.
025 30.09.2 on be Wages
025 (6) guoted less Act
than (14))
(12) = (14) = (3)X(1
(6+7+8+ 3)X26 Days
1 2 3 4 5 6 7 8 9 10 11 9+10+ 11) 13
Unskill
a |ed 5 523 282 805 96.6 3220 67.0565 | 54.3375 12 1,067.194 | 1,067
b 33”;' J 2 | 579 314 893 |107.16 |°>7% | 743860 | 602775 12 | 1,182.5444 | 1,183
c Day to Day work, tools and equipment’s and its maintenance charges, Insurance, uniform and uniform maintenance and other

Sub Total (X)=sum of Sl.no a,b,c

Add Contractor profit and Overheads on X =(Y)=
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Total amount per Month=(X+Y) =Z

Total amount per annum=(Z*12) =A
Add GST 18% on A
Total Amount

**Note: - 1. In case, the rate quote under column (12) is less than the minimum wages evaluated in column (13) of wages charges for Manpower as per latest
minimum wages, the tender shall be summarily disqualified.

2. If the amount quoted by the bidder in the price bids is unreasonable/unrealistic or with zero profit margin (*contractor to quote a minimum service
charge of 3.00% of X), based on the statutory payments or otherwise, the Bank reserves the right to reject such bids.
3. Contractor to submit a copy of the latest circular published by the competent authority in support of minimum wages prevailing as per Central Govt

applicable for public sector banks and conceded by them in their quote.

Place: -
Date: - (Signature of the Contractor with Seal)
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